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3 .

5.

6 .

7 .

CEi-.il .{,'iL r.iiluUl'lAL'

CIRCUIT BENCH, LUCKMOliJ ■

..lerjisornciun of 1 9 ^ ^ o

APPLICAi;JT'3;

i?£3pJr;..>Ei']r '3 ; . ______ O  .. ^  ^ .

Particulars to.be examined

c)

Have the docuniGnts referred 

to in (a) above duly attested 

by a Gazetted Officer and 

numbered accurdingly ?

10.

Is the- appeal competent ?

a) Is the application in the 

. prescribed form ?

b) Is the application in paper 

book form ? ,

c) Have six complete sets of,the 

app.^cation been fiied ?

a) . Is the appeal in time ?

h) If .not, by hou many days it 

 ̂ is beyond time?

c) Has suffieient case for not

fnaking the application in time, 

been filed?'.

Has the document of authorisatiory!

Uakalatnama been filed ?

Is the application accompanied'by
B.D,/postal Order for Rs.SO/- .

• ' ’ • • ' ' a  ■

Has the certified copy/copies

of the order(s) against uhich the ' 

’ application is made been filed?

a) Haue the copies of the

documents/relied ujDon by the 

applicant and mentioned in the 

application, been filed ?

Endorsement, as to result of examinatjqn 

^  ' ■

. / J o

Arc the documents referred 

to in (a) aboye neatly typed

in double sapce ? . ■

Has the index of documents been

filed and pagtting done properly ?

Haue.the chronological details , 

of reprBsfentation made and the 

out como of such representation ,

been indicatcc.1 in the application?

Is the matter ra|ised in the appli- 

. cation pending before any court of 

Law or any other Bench of Tribunal?

y X

( \ l c

I
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11 ,

42,

i

14.

15,

I
■| 6.-

17.

particulars bo bo Examined

Are the applicatipr/duplicate ■ : 
copy/sparc copiGs signed'?

Arc extra copies o f  bhs applicatipfii 

u/ith Annoxurcs filod ?■ •

a) Idontical with the-Original ?

b ) , , Dofoctiv'c ?

c) lilanting in Annoxurcs

"Nos,^   ̂ jaqcsM oa ?

Hauf the filo size envelopes'

, bearing full addrcssQs. of the ■

■ respondents been filed ?

Are the given .address the 

rcyistersd address ?

Do the names of the parties 

stafea in the copies tally with 

those, indicated in the appli­

cation '? ■

Arc the translations certified 

to bo ture or supported by an 

Affidavit affirming-that, they 
' are true ? . ■ > '

Are the facts of the case , . 

mentioned in item no , '6  of the 

application ?

• a) Concise ?

b) Under distinct heads ? , ■

Num-bered consectiuoly IS.

d) ■̂ ypod in double space on one 

side of the paper. 1 '

Endorsement as to result of examination

Have the ptarticulars for interim 

order prayed for indicated .with

reasons 1  ■

/s/o.

/ /  A

'̂ 1

.19, Ulhsther all the remedies hauD

been exhausted. ' v

dinesh/
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__________ ___  X \ l _

O.A. N0.277

Hon'ble Mr. D.K. Agrawal, J.M.

Hon*ble Mr>' K. Obayya^

Heard. Admit. Issue notice 

to the respondents. Counter affidavit 

may be filed vrithin eight weeks hereof. 

Rejoinder affidavit may be filed within 

two weeks thereafter.

As regards the interim prayer# 

the appointment to the post of Jr. 

Chemist made hereinafter shall remain 

subject to the decision of the Tribunal 

so far It affects the right of.the 

petitioner in this case. Listed for 

hearing on 25.10.1990 on interim matter. 

The application fo?- permission for Joint 

apx^lication is allowed. .

i
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s;d/-

A.M.

Sd/-

J.M.
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CSl'TTR/t. STRJ^IVE ' TRIBUNĴ u

EUCKKOW Ba'CH

LUCKNOW

OriiiEal ^^pllcatioa No, 277 ©f 1#5©

K«K« Naramg and others Ajspllcents*

versus

Uhicm of Zniiia & others Ree|>Q»<ieBts.

it^ri Hanna»' 

£>r« D. Chandra

Counsel tor Applicants* 

Cmnael for Hegpcmdents.

Coramt

V i

Hon .Mr. Justice U.C, Ss'ivQBts^^r ?-C. 
.Hon. Mr. K.

(Hof)« Mr* Jiistiee •Srivsstava, V«C*}
%

The ^Flicasits who were workiî g as |^sl&tai3t 

CheroistgiB the pay scale of fe 2000-3500 Grouf B Gazetted, 

asiS are posted iia the C^^lcal Mvisioa* Hortherts RegloEi 

of Geological Surveyof Za<iia# LuCKnow* and t h ^  hffe 

keefk W^kimg for the last 10 to 12 years* the appllcaats

hare ^proadrteS the Xrlhnnal praying that^e selecti<i« 

for the post of Chemist(«J»«ior) ntaie bythe UnioR P»]»llc 

Service Coiefnissioii may lie quacheiS aijiS fresh select!on may 

he mafie.This prayer has keen made liy the applicasts 

)ieeause they haTe kee» excl^ieS frcm the selectioft, 

Ifteeause their igpplications were entertained an£ later on 

they were «KCl««eA from the iGttervicM process md the

caPdiSates v>ho ^ere ineligible ans Ĵ i'sior to them were 

alXowei to partieipate in the innenriew an# were selecteA  ̂

2* ^he ^pliCMts have stated that nas Jî snistant

Chemist̂ >the applicaats have ejjperln^e of eomiuoting tiie
•rj

work of Chemical .Mkalysis • fh® t}*F.S«C« o» lS.7,8f
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atrertiges 14 •£ Cli«ii>ist(JMtti®r}Gr«ap A

Gasettei t» tke tcale •£  Is 22e®«4060 aid eeselitlaX 

qualifl€&ti<sii reqaireA £«r tke f«st« %e t)ae

aATeciiecmaiit was 1) M«SC is Ck^lBtXf, 2) tlir«e years

es^«ri(9ic6 •€ w«ilcii« tî eClienical Attalysis «f 

Gees KiiftesaXs* applicants fial£iXleA the

<f2ali£i€atiQii a»6 tHe last iate applicatisi teeing

14tb Aagist, 1989, they ^ l i e i  fertue sane. Tlie 

•t^ec persesB whe were w«£kifig «a tl)e pest ef Semier 

^eehiiieal Assistaiitf ift tke seale ef Is 164G.2900 also

afplie^ f#£ t^e Csiae.According to tlie ^plicante ^ey 

have no experience ci ccndopting eli«iiieal analysis

infi<̂ endie3itXy in rociics* Ores and minerals or in the 

field o£ geology and their job was to assist the 

analyst such as petltiooers/^pllcantii. soreeiing took

place by the U.?*S.C, and the 0##is .C. £or the purposes 

.of selection, toolc into consideration those who had 

total 7 years eaqperience of any grade eitt«r of 

independent Ch«iiiical Atialysis of r4cKs and ninerals 

0£ those \ho had assisted in the Job of analysis as 

(Junior Technical Assistant or Senior Technical Assistant

in the grade of b 1400*23d0 m & 1640*2900 respectively*

The applicants h®re giv«n instances of those who had 

6 year s or more experience and were in the higher 0rade 

of 9s 2000*3500 wece eliminated sod those who worlced on

lower posts* were palled for the selection* The

applicants submitted representations against the seme. 

Thsir r(presentations bore no fruit and that is why 

they have approached this Tribunal*

\M^
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3« appllcantg have chalXangdA the eatire process

: on the grcfiaiK̂  that thex« sane is contrary to the

conditions mentioned in the advertisement and they

^  have been equated mI  th tinequaXs in violation of luctioles

14 and 16 and they h ^ e  been discriminated by the

arbitrary action o€ the and th«t it was a direct

selection from <^en maricet and acadenic salification

shcKild hare been the criterion for screening and it

experience is to betaken into account the ^e r ie n c e  of

efoal statos nast have b e ^  taken into consideration#

not of experiffince <£ higher and lower status together,

Am ^ e  respondents have opposed the application and

have stated that the selection of ths candidates vfas made 

in accordance ^ith the essential <palifical^on and the 

large n\imber of applications were received hicb were

W  reduced by short listing and the applicets were not

fulfilling the criterion adopted by the CoBnaissic®,

1%e instructions provided that mere possession of l^e 

miniidum qualification would not be a qualification to be

called for interview# and as such there was no option

but to restrict the n̂ imber of candidates for interview to

a reasonalide limit by i^ortlisting« i«e« on the basis of

qualifieaticns and enqperience higher than the tniniimain 

prescribed for the posts. Out of B74 candidates* 145

General candidates possessed the estential qualification*

due to short listing 5S general candidates were found
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suitable ana the applicants wez» not found suitable

and that is «liy they were not Called* A^ccording to the

^espondentsf uMec the essential ^alificationCiii)*

d&oat thsee years eicperience was ce(|aii:ed in a Isibocatosy 

concecned with utilisttion of oces ai^ minerals and the 

essential <pali£ications(iii) did not ^ecify  the r)<|uired

experience at any particilar level and the whole experience 

was taken £or deciding the eligibility oi the candidat»s«

fhe experience odinditions %?eie applied to all the candidatei

It has b e ^  stated b|r ihe applicants that sereral candidate^

who were not called in interview in the earlier selection
in this

but they were called £or/selection due to illegal

criteria o£ short listing o£ candidates.

3» Shri A* Maiina *̂ learned o»unsel rthe «^plieants

contended that the post was for junior Ch««ist and the 

essential <|uali£ications were to be read together and one

could not be detached from the other.

6* the <|uestion £or consideration in this case is

although it ife in order to short listing that whenever 

the number of candidates is large# it is always open :for 

the respondent^authorities to short list the candiaates 

not to call each and every candidate but to adopt this 

criteria but this criteria cs^not go against the essential

giUalifications or terms of advertisement#^ unless

' itself earlier 
essential ^alificatioie/is changed/or corrigendum is issuedc

The minimufii gualification prescribed about 3 years

«a|>erience and no corrigendum was issued regeeding the
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sai* <5ualificati©ia. In the absence of aay corrigeaium#

to the saiA aivertisemeat# e^qperieace coul# not have

been changed the responients, ii©r a*®pt short listiig
tb

„ I criteria as# the same wouli have taatainouQt®^/breach ©f 

the terms of a#vertis«neiat which would have beeia a 

iiffereat matter though f®r about three years they w@ul<[
I ■

have fixei norms ©f not less thaa 3 years but 3 years 

couli £iot have been mate 7 years to exclude those who 

have 3 years experieuce. In the case of Pt. Vimav Ram 

Pal Vs. State of Jamma md KashmirCl9Sl )̂ 1 SCC, 160

the miairaum eligibility coaiition as required ia the 

advfirtisenent iaviting applicatiois for admission
■t

should be the basis ©f selectioa of caadidates who 

applied i» response to that advertisemeat. The selection 

Of eligible candidate was refused ©b the ground ®f 

, failure t© satisfy governmeat order while ©ther  ̂ were 

selected on the basis of the advertisem^t. N© reference 

to the order was made in advertisement nor was any 

allegation that advertls©ment^err©ne®usly issued
V  ’

ignoring the ©rder* No corrigendum was issued t® the 

advertis^Eient bef®ro selection. It was held that 

denial ®f admission was discriminatory and ^unjustified. 

In Jit Singh and others Vs« State of Punjab and others
I ' ,

<ft,.I»R< 1979« SC page 1034  ̂ the age ®f eligibility was 

reduced • The court held that it was not permissible 

for the State Governm<^t to reduce the requirment 

®f continuous seirvice from six years t© four years for 

the purposes ©f eligibility for p romotion to the 

I Punjab Police Service because rule-14 as it st^od
I

at the relevant period of time when pr®moti©ns
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Of respooiieBts were diil not permit a@y

relaxati®a ®f tbe nature ®r#ere<  ̂ State G®verrame!Bt 

in 1963 or 1965 . ,

of India aai others* A«1#R« 1985«SC page 1351, under
i

tfee orders of the High Court in wri^ petitioa. the 

n#ies of the caiadidates who had aot ts^tialy secured 

the minimum <palifyimg marks by resorting to cl]®vi(se of 

moderation by iEicreasiiag ^Mmintum qualifying marks beiag 

improper the list prepared by the High Cc^rt after 

addiag moderation marks was struck down,

7 , la the irastant case, the (Qualification as 

proscribed could not have been cha®^ed which c©uld 

have been done only in the manner , the same were 

prescribed. The reducing of period of es^erieaces foJC

the purposes of short listing amounts to change

of essential qualification also even no corrig®idum to 

advertisement was issued and as such# there could 

not have been any change in the essential (fualificatloni

8. It is because <£ this change the applicants 

hafViebeea derived ©f consideration of their n®ies.The 

result will be that their cases have got to be

considered but this matter has become very old and the

result will be that those who hâ ze already been given 

higher promotion will be disturbed and the s ^ e  would 

tantamount to unsettle the settled state cf affairs,

if the applicants are promoted subsequently*

-  6 -

i//
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9. ■ The respoadeats will caasi«er tkeir cases 

by holiiiag a stappleraentary selectioa through U .P .S .C . and 

ia case they are foumi eligible, tkey will be pr©moted^m. 

notion ally witb effect from the fiate others were prgmoted. 

AS far as possible the process may be cjompleted withia 

six months. With these observations the application staiais 

disposed ©f finally. No order as t© costs*

Meifiber(A) 

Luckaow BatedsM'iv'.a# 1993 

Shakeel/-

Vice-Chairman
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Circuit Bc’icfe, L u c k n o w  ^

D a t c . f  F iH ng  -  [ S f ^ d

0»tcefRctcipi>y ■-

IN THE H)N«BLK CMTRAL imiHlSTRilELYE TRLKfNAL 

CIEnJlT BXMCH AT LuGEKOW

O.i.Ho. ^ 7 7  of3j990CL).

K.K.Napang & othy.rs ...Applicants

Versus

Union of India & others .Respondents

. j

, I H D E X,

1. Memo of application : 1-11

2. Bank Draft/Postal order Ho.O^ Mla’1'7U 
D a t e d ' X ' ) - t f o r  Ss 50/- only,

3. Vakalatnama

Place:Lucfcno\i/ 

Datedt 2^7 * S ^  

Raju/-

a " '
•<S

(5̂ 0’

( Asit Kumar Chaturvedi )■
• Advocate,

Counsel fbr the applicants
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IN Ciji BOw'BLE CMTRAL- AMHlSTRi'EVE TRLHJIAL 

GI HSUI T BMCH AT LUCKIlOW .

O.A.Wo. of 1990 (L)

1, -K.K.Naxang,
Aged about 35 years,
Sonof S H  S.L.Iarang,

' Resident of 554 Ka/-53^, Ar^aia Hagaj?, 
Alambagh, Lucfcnô fj,'

2, ■ A.K.Singh.
Aged about 36 years,
Son of Late S.rl B.Singh,

' Resident of M-M 2 ^  Sector D, 
Aiiganj, LucknoT̂ ;,

3, Dr, Mohd, Ishaq,
Aged about ^  years.
Son of Sri (Late) Been Mohammad, 
Resident of ^ D /9 3  Biuntsquape, 
Lucfeno\*j.

;4„ Dr. D.D.Up,retl,
. Aged about 37 years.

Son of Sri K.D.Upretl,
' Resident of Ram Chandra Ka Hata, 

Sadar Bazar, Lucknoiw,

5. Dr. Rajan Singh,
Aged about IB years.
Son of Sri Dii^an Singu,
Resident of L- IVs, Sector X*, 
Aiiganj, Jjucfcnoui,

6. Dr. v.P.singn,
Aged about 32 years.
Son of S-ri Rajendra Singh,
Resident of MS-94 Sector D,
Aixgan^, L.ucknovi,

7 ^
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7. Jal Raj Gapta,
Aged about 32 years,
Son of Late S.rl Dr. B.C.Gupta, 
Resident of 16,Puri Tola, P.O.Chou^k, 
Lucknow-226003 '

Applicants

Versus

1, Hp5.on of Inaia,Mlnistry of Steel and
Mines, through Its Secretary, 
Department of Mines,Sbastri Bha-wan. 
'̂ew Delhi, /

2, Director General, - 
Geological Survey of India 
27-Ja^ahar Lai Nehru Bpad,
Calcutta,

3, Union Public Service ConMlssion, 
througn Its Secretary,
Shahjehan Boad, Dholpur House,
WeiN Delhi-HOC 11. ,

Respondents

APPLICAHGH m DSR SEDTiON 19 
OF .WE THtmHALS AGT  ̂ IQR/7,

DETAILS OF APPLICATIOH

1. Particular of theorder against ^hlcu the 
application' Is made;

There Is no. such particular order .against 

■which application Is made. This application Is
/

being preferred before this Hon’ ble Tribunal against 

the selection held by the Unlgn Public Service 

Gomlssion & r  the post of Ghemlst(Junlor),

2. Jurisdiction of the Tribunal;
■'' ' I

All the applicants are posted at Lucknow 

In the Geological Survey of India, Chemical Division 

Northern, Region, Lucknoi  ̂ hence this Tribunal has 

' Jurisdlct5.on,
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3. Limitation!

The applicants further declare that the 

application is within the limitation period prescilbed 

in seatlo,n 21 of the Ajiiiinlstrati ve Tribunals Act, 

1985 also ^hen on 9.7.1990 the petttioneps ^epe 

excladed by the Union Public Service Commission 

from consideration for appointeient fur the post 

of Chemist (Junior) In the Geological Survey of 

India, cause of action accrued to the petitioner.

4. Facts of the case;
/

.The facts of the case are', as under;

j

1) That all the petitioners are vjorklng as

Assistant Chemists In the pay scale of Rs 2000 - 3S)0 

Group B Gazetted, and all of them are posted at 

present In the Chemical D lvi^n , Northern Begion, 

Geological Survey of India, Lucto.0̂ , The length 

of service of the petitioners at this post is 

evident from the dates of their Initial appo In fen ent/ 

joining, those are* ' _

1-

2“

3“

4-

5-

6- 

7-

29.9.1980

12.8.1983 

24.9. B 8 3

21.7.1983 

27.7. B83:

1.2.1984 &

4.6.1983 respectively.

They -̂ere initially appointed on this very post of 

Assistant Chemist-and they still contlrtaed.
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2) That it is evident fjjom the dates men.tiQD,ed 

atove that all the petitioners have more than

6 years e^perl^ce on the post of Assistant Chemist,

3) That as Assistant Chemist they have 

experience of conducting the vjork oi" Ghemical 

Analysts 'which Is very relevant for the facts 

and circumstances coming hereinafter.

4) That the Union Put)llc Service Goramission
• • ‘i • '

the Opposite Party Ko, 3 through an. advertisement 

dated 15th July, 1989 advertised 14 posts of 

Chemist (Junior) Group A Gazetted (Mine General,

5 r eserved ) ^Jhich c a r r i e s  U g h e r  s c a le  o f  Es2200- 4000. 

The e s s e n t i a l  q u a l i f i c a t i o n s  r e q u i r e d ' f o r  th is  post  

;  ' acco rding  to' a d v e r t is e m e n t  dated  1 5 , 7 , 1 9 8 9  'were

■ M.Sc, in Chemistry, 3 years-experience of wjfe in

'■ the Chemical. Analysis of :fecli, Ores and Minerals

■ etc, .' ■

5) ' That all the petitioners possessing the 

required qualification mentioned aDove applied 

fer the same. The last date of the application 

■was 14th August, 1989-and they applied with

the'information through the deparfenental heads,

6) That for the same post several persons 

who ■were wo.ifelng on the post of Senior Technical 

Assistant under the petitioners in "toe scale of 

Es 1640-29.00 group C also applied for the same , 

Actu-ally they tnemseiveg had no experience of
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conductiKg oiieû lcai enalysi e independently in the roctes.

Ores and loinerals or in the field of geology rather their 

jol̂ s escentially were and are to assist the analyst such 

as the petitioners,̂ ^

7) i’hat for the purposes of selection for the post of 

GhemistCJunior) in the scale ot% 22004000, the post which 

was advertised in the advertisement referred above, the 

TInion Public Service Commifc-sicn carried out a screening 

weeding process before calling the candidates for selection
I

and for this weediiî  out process or screening before selec- 

tl'on the Goiomission adopted the method which was contrary 

to the advertisement̂ !

8) 21hat they had takien those for selection after 

consideration who had total 7 years experien^ of any grade 

either of independent Gheinicai tolysil of rocfcs and 

minerals or those who have assi^ed in the ;job of analysis

^  -as Junior '̂ Jectaiical. Assistant,or Seiiior technical Assistant

in the grade of fe 1400-2500 end I640-2900, respectively,

Firs, llpanaDestamikh-s case was considered due to her

combined exî erience as Junior ^echiiical ^saistant and Senior

i'echnical <^sstt,. Siaiiarly Mrs, Swapna'Chaia’abarty was

considered for her joint experience as Junior aiechnioal

ilsstt, and Senior l̂ecianical <̂ sstt, and Assistant Chemist

for few years, S/Sri Srivastava, I,K,S£iwari, Pratima

Sewari, Bilip Banerjee etc, were appointed as Assistant

Chemist much later than petitioners but were also given

interview calls d^  ̂ to their combined experience of Senior

'lecbnicjO. Assistant and Assistant Chemist in grades of

■ gs I64O-290O cOid 2000-9500, respectively. Sesuit was that a

large number of persons such as petitioners all of whom have

about 6 years or more experience in the said analysis work

and were in the lUgher grade of U 2000-3500 were eliminated 

and those who were woriang on the much-----
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lovier post In'fee scale of Hs 1640-2900 ^ere called

fee selection.

j

*
A

9) That the petitioners having'come to kno-w

that they ape being eliminated and they have not

bGen called-for fee intervleirf, they pjotested
/ •

sateiitted representation to the Opposite Party 

No, 1 ,2 & 3 on 12.7.1990 and 3 ,8 .B 90 . However, 

the Oppo site Party Ho. 1,2  Trfas not the direct 

authority as the selection \̂ as beipg conducted 

by the Union Public Service Gomnilsslon, and 

denanded that they should not be excluded from
*s .

consideration for selection ft)r the post of 

Chonist (Junior) in the scale of Bs 2200-4000,

Here it  may also be necessary to point out that ^  

the petitioners apart from the e:xpejlence of , 

about or raore -fean 6 years on the post of 

Assistant Chemist have the following academic 

qualifications;

1-

2"*

a-

4-

5-

‘6-

M.Sc.

M.Sc,.

- M.Sc. M.Phil, Ph.D, 

M.Sc. Ph.D.

, M.Sc. Ph.D,

■ M.^c, Ph.D,

7- M.Sc. respectively.

This also indicate the superior academic 

qualifications of fee petitioners.

10) ' ' That none of the petitioners were called

S>r interviei^ vjhile those -\mo vjere called were
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S/3ri l.lpana Desh Mukh, G, C, Srivastava, Subix' Dutta

etc. who were only seiiior technical Assistants in the

scale of Rs l640-2g00 working below tb  petitioners and

wider the petitioners but all of them were called for

selection due to departmental expert ludiiishthir

involved in screeniii  ̂ as he was interested in

Srivastava who was in the Senior I’echnical Assistant

J '  cadre and for whoa he has been violating ali the

prescribed Govt, ngims and directives and whose disori-

minatory and bias nattare can be seen from the Director
■V

(Jeneral, Geological Survey of India, letter nog 475/8 

(2)/i3G dated IS. 12.87 and 695/ 6(2)/])a dated 5,5.88 and 

l9/8/(2)/IXJ datM 1,2,90 and 105/6(2)/1jG dated 16.5.30. 

I'or instance he has been favouring and formardiiig &.C, 

Sriv8stava*s name in all the training programmes meant 

for theofficers of Group B and above of ttB department 

ever since* T986 till date ignoring the interest of the 

deserving officers and as such the whole criterion for 

selection by the TMon £ublicSer?ice Commission was 

manipulated. 2!irstly the screening process of tlae 

selection was based upon 7 years experience which was 

contrary to tbe advertisement and tiaen secondly persons 

lower in grade and rank: were called and persons higher 

in grade and rank: having direct experience of analysis 

and better academic qualification were eliminated from 

the consideration*

11) ' I’hat these senior technical Assistants also

do not have direct experience of analysis in roctes 

and mineralB rather they only assist the 

analyst in analysis work. While the persons who

are holding the post o^j&ssistant Chemist, they
/O



C8)

have -direct exp^.rlence of above analysis woife 

and-all O'f them have expejdence of much more -than 

3 years of e^^perlence required In the advertisement,

12) That the hole process of screening or 

weeaing out adopted by the Union Public Servltie 

Com-ilssion was uofalr, arbitrary and dlscjlminatDry. 

TJhe experience of lower post in the lovjer cadre

and of Inferior nature T«?as counted and weighed 

against the experience of the petitioner \vhlah 

■waŝ of the higher natuie and. in this manner the 

com Isslon attempted first to equalise the anequals. 

The ienlor S-^chnlcal Assistants could not be equalised 

with the 4sslstarkt Qheraist such as the petitioners 

and once by equating them the petitioners have been 

eliminated even from conslder^fbion,

13) That in the following cases, the applicants 

who should not have been considered due to various 

bars In the advert!sonent have been called for

the Interview e.g, Prashant Pur Kayasth was over-age 

but he was called for the interview, Othe r 

example of Irregularity knovn to us Is that while 

Mr, M,P,Singh Sengar was called although he was 

only M,Sc, and of lesser expeiienGe than Dr, Mahablr 

Singh who was M.Sc, and Ph,D, with more experience 

but Dr, Mahablr Singh was not called ft)r, ■■

14) That the petitioner no, ihad 3 years, 

experience even of working In the class I services
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(9)

of the Govt, of India as Junior Scientlftc Officer 

on depu tatioo, m  th -Natiooal Regea.rch Labo rato ry,

■ ftij? conservation of cultural property, Luckno^v In 

the pay scale,of Es 23)0-^00, but he vias not called 

fbr intervlevj, '

1-5) That actually In calling far the selection-

and lnt^rvie\^ no criterion T«ias followed by tne 

■Un̂ ion Public service ComniissiGn and only to eliminate 

the petitioners ^ho are In the scale of Ss 2000-3500 

as A-sslstant Chemist,' the 7 years .ejiiperlence.was 

asserted and required though that, too was not 

followed.

16) 5hat the" representations made by the

petitioners were not considered, selection and 

Interview held and the list was submitted.

17)' .That the entire selection for the post 

of Chemist (Junior) m s  a farce of It, .In calling

the persons even advertisement was not followed
t -  • ♦ .  .

and the conditions laid down In advertisement were 

not adhered to.

5. Ground for rellef with 3Le|a^provXslorxs*, •

1) Because the commission adopted the

criterion of experience which was contrary to 

the conditions mentioned in the advertisement

that was wholly arbitrary, and illegal.
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(10)

11) Because the petitioners have been equated 

\ilth unequals in violation of their fundamental 

lights guaranteed under Apts. 14 and 16 of the 

Constitution of India,

ill) Because the petitioners have been discri­

minated and arbitrarily'eliminated from the 

consideration at least for T̂ Jhich they are entitled.

Iv) Because by/way of elimination from 

consideration the petitioners have been penalised,

I
v) Because the Union Pufellc Service Commission

acted in arbitrary fashion te. equate the unequals 

and those eliminated are men of higher expejAence 

and qualifications such as the petitioners from 

consideration.

• Because it  i/jas a di.rect selection from 

opm marftet and the academic qualification should 

have been the-criterion for screening a n d  if 

experience is t3 be taken in t3 account the expejrf.encs> 

of equal status must have been taken into consi­

deration not of expe.rlence of higher and 

status fegether.

S. Details of remedy e^^hausted;

The applicants declare, Ijsat haye availed 

all the remedies available to them under the relevant
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service jwles etc. The petitioners made .repre­

sentations 'Which are referred above iDut isrlthout 

any affect ani novj representations became Infroctuous 

as the selection had already b<^n conducted and 

petitioners have b^en eliminated from consideration.

■ly-

7, The matter Is not previously filed or pending 
with any oth_^ court;

The applicants further declare: that they 

had not previously filed any application, ¥rlt 

petition or suit regarding the matter In rtspect 

of this application has been made before any court 

or any other, authority or any other bench of the 

Tribunal nor-any such application,, writ petition 

or suit Is pending before any of them.

8. Belief sought;

, , In vleu' of the. above facts and grounds 

mentioned In para 4 & 5 of ttils,application, the 

appiic^ts pray for following reliefs^

(A) That tills Hon’.ble-Tribunal may be pleased 

tD quash the entire selection ft) r the post 

of Chonlst (Junior), made by'the Union 

Public Service Commission "with all 

consequential benefits and to hold a 

selection afresh with ne\v departeental , 

representative^.

(B) That any other and further relief which 

this Hpn'ble Court deems fit and proper
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may also be amrded In favoar of tne 

petitioners along witto cost.

( 12)

9. i a t 2 r ia ,m ^ L t i _ B Z ,B S Z e d jb r i _

Pending flnal^eoision, on the appHcetion 

. t«6 appHcant seeks the following Interim' reliefs;

That on the basis of faets and olreurastaDoes

grounds meQtloned in the application along i^itb Its 

mnempe.B, It  Is most pespectfUlly prayed that the 

sslection conducted by the Union Public Service 

Gomlsslon for the post of Junior Gbeml,st in the 

deparfenent of Geological Survey of India fjx>m 

9.7,1990 to 16.7.3S90 may not be given effect 

tx) pending decision of the application in the 

interest of austlce.

,4

10. The humble applicants yaat oral hearing 

through tneii’ counsel.

I V  ^Particulars of the postal order;

Postal order So, M Li

Dated 3.1-?r for Es,50/- only.

VEfgglGATIOH 

I ,  K.K.Iarang, iged about 35 years, Son 

of Sri 3,L.Ha,rang,- Besldent of 564 Ka/530,-^r3un 

Nagar, Lucfcno-w, ^■jorking as Assistant Chemist in 

■fee Geological Survey of India, Lucfcnow, 

applicant no. l, also doing palrvl on behalf of
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«

(13)

the other applicants, do hereby verify that tlie 

coQteQts of paragraphs 1 to 11 are tme to my 

personal toovjledge e^^cept para-6 ^'hich is true 

oxx the basis of legal advice received and that 

I have not sup??essed any material facts, I am 

also doing pairvi on behalf of all the petitioners/ 

applicants* .

Application is being provided vide 

notification no. l-A.T.no 19/44/87 dated 11th 

October, 1988,

PlacesLweknoT/i!

Dated:

t 5

Signature of the applicant 
No .l on behalf of ail the 

applicants.

( 4sit Kumar Ohatarvedi ) 
A^ocate, 

Counsel for ttse applicants.



Sfc=- hsc^JhV<2.^7irt.

sr%?T5̂  [>?<TPl?2:]

't '

h :

> ^ s

g«WTifo U

-ir̂era

<i
c
<i

■'(I

(

i(!

l(!
C.
't

\
i\

k

'(

s E
Ip
t  hr
S?

tr
V-

rr
I I
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' A

BI TIiS CMTmL AG'HI'aSTMTOT TRIOT^' AT ALLAHABA^ 

CIRCUIT BEI'TCH, LUCI^OW. '

GOIMTEl AFFIDAVIT gvl BSHALF OF BBSPOyfPSl'IT

; ^ 

^ y m

In

0.A.N0.277 of 1990(L)’

Shri K*K.Nara.ng & Others................................... Applicant

Versus

Union of India & O t h e r s .. . . . . ........... ifespondents*

V.

I, Narinder Singh, aged about 4i? years, son of Shri

......... Under Secretary, Union

Public Service Comrnission, Shahjahan Road, New Delhi, do . 

hereby solemnly affimi and State as.underJ-

1. That the deponant has read the application filed by

Shri KiK.Uarang and has understood the contents thereof.

2. That the deponant is well conversant ■'■Jith the facts of

the case deposed hereinafter.

3. ' That the deponant is competent to swear this affidavit

on beA ^f of Ifespondent No.3 .

That the contents of paras 1 to 3 of the application 

are fonnal; and need no cahments.

5® That' the contents of paras >+,1 to ^.3 need no comments.

, Tliat in reply to para it^is admitted that on the

basis of rsquisition sent by Itespondents H0.I and 2, posts-

Contd.. . 2/-

£■ -i-'-



V

t .

A

/ /  2 / /
\

(ii)

of Chemist (Jr .) (Out of -which 5 post mre reserved for SG/ST) 

\?ere advertised by Itespondent No,3® qualifications

prescribed \-jere the folloiA/ingt- 

The Essentials-

(i) M,Sc» in Ghetnistry or Applied Chemistry from

a recognised University or equivalent* 

Ti;a.ining in all aspects in inorganic analysis 

including modem Instrumental analysis 

methods.

About 3 years experience in a laboratory

conceined with utilisation of ores and

I minerals.

( The posts ad^rtised on 15-7-89 yilth the closing date

! '

; as IW - 8 9 ) .

lliat the contents of para U-,5 are formal and are not

(iii )

t

That in rsply to paras to ^-.8 it is stated that the 

; posts advertised by,the Commission have to be filled up by 

! method of direct recruitment under vfhich all the applications 

received in response to the advertisement are scrutinised.

Since this is a direct recruitment fran an open field no 

vjeightage is given to the seniority of the candidates in their 

respective Itepartments. The selection of the candidates for

iinterviei^; is made on the basis of the experience gained by them
■1 ’ ' . •

in, addition to the essential academic qualification*

C o n td ® ,.3 /-
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1

J '

Since, number of applications "VJas large, the Ccramission 

bad no option but to restrict the number of candidates for 

intervie-w to a reasonable limit by shortlisting i ,e , on the 

basis of qualifications and experience higher than the minjjnum 

prescribed for the posts. This was done in accordance-with )li 

provision >;hich invariably exists in the instruc­

tions to the candidates, "The prescribed EQs are minimum and 

mere possession of the same does not entitle candidates to be 

called for interview, Where the number of applications 

received in response to an advertisement is large and it will 

not be convenient or possible for the Commission to interview 

all those candidates, the Commission m.ay restrict the number 

of candidates for interview to a reasonable limit on the 

basis of qualifications and experience higher than the minimum 

prescribed in the advertisement or by holding a Screening 

Itest’*, Accordingly, out of 87̂  candidates, General 

candidates possessed the essential qualifications prescribed 

in the advertisement® Since, this number of candidates was 

! large for 9.unreserved posts, short-rlisting was adopted and 

]

' 55 Geners.l candidates were found suitable to be called for the

I • • '
II

interview. The petitioners wer«, however, not found suitable

j
. to be called for interview, 

i . ■ ■■

9* That in reply to para *+.9 it is stated that the

representations received from the applicsmts were duly consider-

d by the Commission, The applicants vjere not found suitable

C o n td , . ,V -



to be called for the interview.

J-

10* That in reply to para ^+.10 it is admitted that the 

petitioners were not called for jjnterview as they did not 

fulfil the essential requirement of the shortlisting criteri­

on adopted hy the Gammissicn, It is denied that the candi­

dates T'̂ ho are called for intervie-ws were due to the Depart­

mental Officer Mr.Iudhishter.

11, . That in reply to pai^.s ^.11 and V.12 it is stated that

under the Essential Qualifications (i i i ) , about three years 

experience was required in a laboratory concerned vjith 

utilisation of ores and minerals. Since, essential qualifica­

tions (i ii )  did not specify the required experience at any 

particular level/gmde, the whole relevant experience was 

taken into consideration for deciding the eligibility of 

candidates. Even the candidates who possessed relevant 

experience in the private organisations might be selected for 

inteiview, if they possessed the essentia.1 qualification. The 

experience conditions were applied unifomally to all the 

‘ candidates iriBspective of their departmental status or the
I

i status of a' private organisation. The selection of candidates 

for interview by the Ganmission was fair and judicious and
i
1

' no discrimination was made in the case of the applicants.
I
I

1 12. That in i^ply to pai^ it is denied that over-aged
I , '

candidates were called for interview* It is also denied that 

the candidate who possessed less length of experience was

C o n td ,. . 5 / -



called for interview whereas candidates having moie were not

called for interview.

13* 'fliat in reply to para it is stated that keeping

in view the nature of experience required under Essential 

Qualifications (i i i ) ,  Shri K«K,Iarang was found not suitable 

to be called for interview.

1^. That in reply to paras ^+.l5 to ^.1? it is stated that

their representations were duly considered by the Gcmmission

and no direct correspondence is made with the candidates. It

is further denied that »€> candidates who did not fulfil the

requirement of advertisement or the short-listing criterion

adopted by the Commission^ ^ti^^called for interview,

1^. Ihat the comments on the GROmDS FOR RSLISF WITH LEG/IL

; PROYISIOIS spelled out in para. 5 of the application are fur- 

1 . ' ■ , 

nished below in seriatum t-

5*1i- As alr3ady mentioned in the foregoing paras

the mere possession of mjnimujn’ qualification.

as advertised by the Commission will not
\ .

entitle a candidate to claiii for his select­

ion for interview and this has been made clear 

in the instructions issued to the candidates 

who applied for this post*

The applicants did not possess required 

experience to be’called for interview. Hence, 

no Fundamental Rights were violated by the

/ /  5 / /

5.2 to
5.V t-
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discriuinated or arbitamrily■ ei^inated 

frail considemtion for selection of eligibi 

candidates. - Their candidature was judicious, 

ly rejected as they ^̂ ere not fulfilling the 

requirement of the short-listing criterion 

aaopted by the Commission,

-&S already mentioned that while deciding 

the eligibility of the candidates, the 

entire length of relevant experience gained 

bj'- the candidates iti various organisations 

was taken into considera,tion.

16. That the contents of paras 6 and 7 need no canments.

■ 17 . 'Ihat as explained in the foregoing paragraphs, the

short-listing criterion was applied universally and judicious­

ly to all the candidates lelatlng-to general category and no

!. discrimination was made to any candidates in that inspect® &s
•i ■
i :

‘ such the relief sought-for i n  para 8 and interim relief prayed

• for iii para 9 of the application ai^ not admissible, the
1 '

iapplication lacks merit and is liable to be dismissed.

^8e That the contents of paras 10 and 11 need no caiiments.

/ /  6 7 /

><

( SINGH 5
Und'̂ r ŜcTPtaty

OntoB Public Service C o m n ^

Bholpur Delfei—

C o n td * . .7/ -
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-I VERIglGATiai J-

I, Marinder Siiigh Son of Shri.^ 

a g e ^ ^  Ô ’Qars workmg as Under Secratory, Union Public Service 

Commission, Dholpur House, Shabjahan Road, New Delhi do hereby 

verify that the contents of paras 1 to 3 of this affidavit are 

true to my personal Imowledge and belief and those of paras V 

to 18 are based on records & legal advice and that I have not 

suppressed any material facts. So help me God.

A

• ■^'^7

Vv

ifta

SINGH } 
U n d e r  S c c v e t a T S '  

S e r v i c e

i
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IN THE CENTRAL ADM IN I3TRAT lUE TRIBUfJAL AT ALLAHABAO, 

LUCKNOy BENCH. LUCKNQiii>

SUPPIEI^ENTORY CQUNTER^AFFIQAKIT ON BEH-RLF OF RESPONDENTS No. 2. 

In

. O .A .NO,277 of 1990(L)

K«K«Narang & others ................................................../Applicants

Versus

Union of India & others .Respondents*

. suTf»j parkash,  ̂ u  ̂ co
1 ) . . . . . ; . .......................................................  ..»sged about 52 years

son of Late Shri Chanan Ram , Regj^nal to inistratiua Officer,

Geological Survey of India, Northern Region, iftliganj Complex,

Lucknow do hereby solemnly affirm and state as under s-

That the deponent has read the rejoinder-affidavit filed 

by the applicants in the aboue case and has understood the 

contents thereof.

2, That the deponent is w eH  conversant with the facts of the 

case deposed hereinafter and is filing this Supplementory Counter- 

affidavit on behalf of respondents N o .2.

t r - -  .

3. . , That certain,points have been raised in the rejoinder-affi­

davit which in the interest of justice need clerification from 

the respondent No .2 as indicated h hereinafter.

4. That it is clarified that in all recruitmsnt cases, where

Contd,. .  2/~
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Union Public Commission has to be consulted for making selection 

on direct recruitment basis, it  is Che function of the U *P ,S ,C , 

for chosing candidates for interuieuis and making selections etc. 

Since the selection is within the pervieui of the Commission, the 

Geological Survey of India, ^ough it  has also been made one of 

the respondents, was a formel party in the case and hence no 

comments were called for from them, Howeuer, if any mistake has 

been made inadvertency and without any locus stands in the mattey 

it  cannot be categorised as admission.

/ /  2 / /

5. ..That with regard to para 6 of the Rejoinder-affidavit it 

is, stated that the provisions of Sections 91 and 92, of the 

Evidence {^ct are not applicable to the present case,

(Sacfcio^gaj of the Indian Evidence At, provides that " when 

the terms of a contract, or of a grant, or of any other disposi­

tion of property, havp been reduced to ths form of a document, 

and in all cases in which any matter is requirad by law to be 

reduced to the form of a document, no evidence shall be given in 

the proof of the terms of such contract, grant on other disposi­

tion of property or of such matter except the document itself , or 

secondary evidence is admissible under the provision hereinbefore 

contained,” The said section is not applicable to the present 

case as the above provisions relate to evidence in terms of con­

tracts, grants and other disppsitions of property rsducsd to 

form of document.

Provisions of Section 92 of the Indian Evidence kct are 

also not applicable to the present case , Section 92 provides 

that when the terms of any such contract, grant to other disposi­

tion of property or any matter required by law to be reduced to 

the form of a document, have been proved according to the last 

section (Sec, 91 ), no evidence of any oral agreement or statement 

shall be admitted, as between the parties to any such instrument

Contd* c«* 3/*
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1

or their representative in interest, for the porpose of contradic^ 

tory, varying, adding to, or sabtstractding from, its terms.

It is , however, respectfully submitted that through the 

Supplementory Counter-affidavit, the deponent had sought to amend 

the submissions made in para 7 of his main Counter-affidavit, as 

the deponent had no locus standi to furnish any comments on the 

matter which relates to the Union Public Commission especially 

when the deponent is not in ,a position to know the length of 

experience of all the other candidates and the short listing 

criteria adopted by the Commission. It was an omission and 

mistake of facts on the part of the deponent made inadvertantly and 

without any malintention. The submissions made in the previous 

Supplementory Counter-affidavit are bonafide and deserve to be 

taken on record.

Deponent.

VERIFICATION s~

- I ,  the deponent above named do hereby verify that the 

contents of paras -1 and 2 ■ are to my knowledge which I believest 

to be true and that*of paras 4 to 5 are based ofi records and 

legal advise. Nothing has been concealed. So help me God,

MKSuAlili 'no**** '■'

. . . .

'i: - I'' * .s

Deponent,

I identify the deponent who signed 

before me®

( ftdvocata ).
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IN THE CENTRAL AWINISTRATIVE TRIBUNAL AT ALLAHABAD,

CIRCUIT BENCH. LUCKMOM,

0*A.No,277 of 199 

SUPPLEl^lENTARY WRITTEN STATEMENT ON BEHALF OF RtSPDMD£l\lT N0.3 .

Shri K.K.Narang & others Î pplicant4

Versus

Union of India & o th ers .......................... .... . . . .R e s p o n d e n t ,

A

>

itl I

Nost respectfully shoueth as under i-

1, That it is necessary in the interest of justice,to

A,

clatrify certain points, raised by the applicant in his rejoinder- 

affidauit in the abov/e case.

2, That in reply to para 3 of the rejoinder-affidavit it  is 

clarified that the post of Ehemist (3r. ) was advertised in 

1981 and 1987 with the seme essential qualifications and the 

applirsnt No.1 was callad for interview, in 1981 and the applicants 

No ,2 ,3 ,4  & 5 were called for interview in 1987. It is^however^ 

denied that the applicants referred to above were arbiiferily and 

illegally excluded from the selection to be held in pursuQ:,ance of

%
the advertisement^989, Their candidature was considered and 

was rejected judiciously as.they were not fulfilling the 

essential requirements of the short-listing criterion adopted 

by the Commission. Since the applicants were not eligible 

according to the short- listing criterion adopted by the 

Commission, they have not been called for interview, is stated

Contd,. .  • 2 /—
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II ill

1

in the Counter-affidauit, the Commission hays not discriminated 

in applying the short-listing criterion as required under the 

prevailing circumstances.

-A-

V /
,x:

3, That with regqrd to para 5 it^cl«rifi8d  that the essential 

qualification ( i i i )  does not stipulate experionca at any parti­

cular level/gradej it  merely states ” 3 years experience in a 

laboratory concerned with utilisation of ores and minerals

It does not stipulate specifically experience of independent 

analysis, or experience of having assisted in the job of analysis. 

Since specific level of experience was not stipulated, total 

experience in the field was taken into consideration. The expe­

rience conditions were applied uniformly to all the candidates 

irrespectii?e of their departmental status and the status of the 

respective organisations* ^ screening test is held by the 

Commission only in those cases where no workable short-listing 

criterion is available. In this instance, a judicious short­

listing criterion was available and adopted. The selection of 

the candidates for interview was fair and judicious and no 

discrimination was made in the case of applicants.

4. That with regard to para 6^it is denied that the represen­

tations submitted by the candidates were not considered by the 

Commission judiciously. The representations were considered and 

disposed of according to the procedure of the Commission, -As 

stated in the foregoing paras no discrimination was made in the 

case of the applicants and the selection of the candidates for 

interview was fair and judicious on the enhanced criterion of 7 

years' experience in a laboratory concerned with utilisation of

Bontd,, . , 3 / —
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ores and minerals.

1 '
5, That with regoucd to pars. it  is submitted that short-list^

ing criterion is applied keeping in uisw the nuitjber of candidates, 

number of posts and the changad circumstances in the recruitment 

exercise. As already denied in the counter-affidavit submitted 

by the respondent,no candidate wfao was called for interuiew dua 

to the influence of the Departmental Officer nr,YUOHISHTER, This 

is a baseless allegation, not supported by any euidence,

6, That with regoxd^para 8 ,it  is stated, that the whole 

relevant experience was taken into consideration and no discri­

mination was made as E ,Q . ( i i i )  does not require experience at any 

particular level/grade. The experience conditions were applied 

uniformly to all the candidates irrespective of their departmental 

status and the status of their respective organisations.

7. That with regard to para 9, it  is denied that any overaged

candidate was called for interview, Shri Prashant Purkayasth is 

a displaced person from erstwhile East Pakistan and has been 

given age relaxation accordingly. It is also denied that the 

candidates who possessed lass length of experience were called 

for interview whereas candidates with more length of experience 

were not called for intervieui.

-8, That with regqrd to paras 10 and 11, it  is stated that

relevant experience rendered by Shri K,K«Narang in a laboratary 

concerned with utilisation of ores and minerals was taken into 

consideration while deciding his eligibility and ha was not found 

eligible to be called for interview as per short-listing criterion

Contd,. , .  4 /-
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adopted , Mo candidate who was having less length of experience 

as adopted under the short-listing criterion was called for 

interview. The whole relevant experience was taken into 

consideration and the candidates who were called for interview 

possessed the length of experience as required under the short­

listing criterion adopted. Screening teat is conducted by the 

Commission where it is considered necessary. In this case^ 

since a workable short-listing criterion was available, it was 

accordingly applied and selection was made from among the 

candidates called for interview*

9 . That with regard to para 13 it  is submitted that the 

short-listing criterion was applied uniformally and judiciously 

to all the candidates who had applied for the post relating to 

the general category and no discrimination was made to any 

candidate.

For fpsDOndei

-j UERIFlCftTION

(WARTNDER SINGH )

iJnd'-r SjcretaT7 

‘ '■ N , , ,  D e l h u L

I 'M

............ I ,  the above named respondent do hereby verify that the

contents of paras ) of this Supplementary Urittan

Statement are true to my personnel knowledge and those of paras^ 

are believed by me to be true based on records and as per legal 

advisa of my counsel. That nothing material facts has been 

concealed and no part of it is false. ,

Signed and verified this the

within thel court compound fat Lucknow.

 ̂ " ( ?JftR.T>JDER SINGH )
Luckraw, Uod-r Srr’TbftTy.

Oatad;-

day of I 199

ipondel^t No. 3.

rTgent:ffy~ttiB Tebp'ondef»fe--uiho__§i9ned

tSSfBTOniTB'.

(Advocate)
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W'
T «  t h e  C E w m H l j t D B I M S T M T W E  U i m M L . W - M . u m B M !  

CIRCUIT BEWCH lUCKNGW

Sj6 OF 1991 (L)

I ...

flOonCATION FORVi LIMG SUPPL£Pi£NTARY COUtffER AFFIDAVIT

i,

' By Respondents

■ '
In

0 No 277 of 1990 (L)

KK Netang i Others,........................................ ....Applicant

The Hon*ble tfichai:iTOn and his Companion 

members of th^resaid Hon*ble Tribunal

Tiw Respondent^yg named most respectfully sheweth*-

That for the r̂ and circumstances narrated in the

accompanying supple»p®Counter-Affidavit it ia nacessary in the

interest of justice^at \ gg^g „,gy taken on record.

a

yherefore *’®®P®̂ fully prayed that in the interest of

justice the acc^yina eupf^e^tary counter affidavit may kindly

be taken on re(

(Or Oinesh Chandra) 
tounsel for Respondent No 2

V



Xn tho Cantwl AdmlntetapafeiUw T*î nm#X -fc ^lUh^bad 

Cixctiit 8andi» Lud<nou»
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1991 ■

'T'̂ '

:r:-

S|ipplsR>Brry Countoc-^ffidavIt oo behalf of Rsspondant No* 2

In

O.A. 277 of 1990 (L)

K,k* Satang •••

Varsua

Union 0^ IndiaOthars*^

Applicants

Raspondants

V V  ’’T o t '  ' J " ‘‘i

■}■' '̂S

\ \ 

% & k

\\
1, Saraj Ptihj «gtd about 5t-y»aa , Itaglonal »diiilnlstratl»« 

OffiMr, ««7 Ceol^i of India, of Uta Shti. Chanan

Ran do hataby soli, affja, ,tg^, ondati-

1. That tha d U  haa taad tha application fllad by Shtl. 

K.K.Naians and Btji^ „,«|„atood tha owitanta thawof. Na 

)a Mil ooflvaraan^th, ^  haralnafta*

and la films *>'h^"^ffsilavlt on bahalf of Raapondant Ho, 2,

2. That In «  7 tha coantat-afflda*lt uhid, uaa In nply to 

para *.10 of tjolata ptti* „„eaHad for aob«tealoi» wta 

aooWantalV Mda, Tha daponant wa ignorant about

tha langth o^»»l»noa oamlldat., and tha ahort Itotlng

crltarlan a<  ̂by tha Ur„ Sap.loa CoMlaaion. it la.

thaiafora, f"«y. !» th<t„tara8t of Juatlca, that tha contant. 

of para 7 |* Co-ntaf^fPi,,^ ^  ^

taad as \4t|' 1

I’’' “ "Vto of para 4.10 ralata to Raapondant

»1*. Union Publ̂  Sarylca Comjaaton uhc may maka 

■•ary .„b.Ja.io«, \ racruit«,nt
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caa«a «tH0nv«r tlPSC has to bo coraiulted for making aalsction op 

dlract tackibnanfc baaia. It Is left to th# yPSC for choosing 

candidates or intervim and making selection eibe« Acep^ingly a

penal of th candidates who uisre to tm called for interview uas
' 1 • ' ■ ' ■ ...................... ..... ■.............. ■

draun by thCommisaion and the selection was made the ref rma, by the 

Gomani9«i®*' ^ch was the competent wit^orlty for the purposef

Dep€nant

Wertficatfotti

I1
I, the deponant'iya named do Nreby verify that the contents 

i of para '^^^W ^^i^/^p  to my personal knowlsdge and those of, paras-

:■ ava based on recorda iiagal advice .which I believe to be true. Ho 

part of it i» false a*\̂ thing has been concealed. So help me God*

■ 4ky(K jsQ
O^bnaht

A

I identify tl|«top«î ^ has eigned before before me

Advocate

fmt ^  Sl'ft..,.............. i. ,.........

scv'V u«ijcr!<:iu'5cu >N»' ':'f ■■•

vr̂;t •Mif' "■A *>

•ri >!'-4r3,,

t?



IN THE CaiTmL ADMBflSTMrVE THIBWAL AT ALUm m i), 

CIHCUIT BMGH, LUGMOV>

MISC. APPLICATI® 1 'T 0 ._ J 3 ^ 2 L ___ ''99''*

]h

Case No, Vrr

'On belnalf Ifespondents,

■<

......... .............................Applicant.

Versus
^ /'

Union of liidla & Others............. ........................... Ifespondents.

APPLICATION ?0B CWDOt-JATiaT OF DEIAY

The respondents respectfully beg to submit as. under s -

■ I, ■ That the Counter-affidavit on behalf of the respondents could .  ̂

not be filed vithin the time allotted by the Hon’ble Tribunal

on account of the fact that after receipt of the pa.mwise

canments from the respondent^, the draft-reply 'was sent to the 

department for vetting.

2, That the approved Counter-affidavit has-been received and is

3.

being filed -without any further loss of time.

That the delay in filing the Counter-affidavit is bonafide and

A
not deliberate and is liable to be condoned.

WBS'REFOIK, it is prayed that the delay in filing the Counter 

affidavit may be condoned and the same may be brought on record for, 

vJhich the respondents shall ever remain grateful as in duty bound.

Luclcnow.

Datedt (DP..DIhTESH 'CHA>?Dm), 

Counsel for the Ifespondents.
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IN THE CENTRAL AtyilMISTRATIVE TRIBUNAL AT ALLAHABAD 

CIRCUIT BENCH LUCKNOW

7
Counter-a ffldav/it on behalf of Respondent No 2

In re

O .A . No 277 of 1990 (L )

K K Narang & Others, .Applicant

Versus

Union of India & Ors, .Raspondants

I ,  Suraj Prakash, aged about 51 years, son of Late 

Shri Chanan Ram, RAO, Northarn Region, Geological Surrey of 

India, Lucknow do hereby soleirsniy affirm and state as underi- 

1* That the deponant has read the application filed by

'' # l S h r i  KK Narang and Ors and has understood the contents

thereof. He is well con\/ersant with the facts of the case 

deposed hereinafter and is filing this Counter-affidauit on

'i

behalf of Respondent No 2* »* •

I

J 2, That the contents of paras 1 to 3 need no comments.

> 3. That the contents of paras 4,1 to 4,5 are admitted,

I

i 4 , That the contents of para 4 ,6  need no comments*

Contd,, 2
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5 , That the contents of paras 4 ,7  and 4 ,8  need no commsnts,

* as the Union Public Service Commission is the competent authority

i  to call for interview and select the candidates, FurthBr
i . . , . - . -  . . . . .

comments may be made by the Onion Public Service Commission,

6, That the contents of paras 4.9 are admitted,

( 7. That t  he contents'of para 4,10 relate to Respondent No 3

wiz Uni.on Ptjblic Service Commission who may roaKa necessary 

submission in this regard# Interview was conducted by the

I

! Union Public Service Commission who was the competent authority

i for the purpose. It may however be submitted that the petitioners

were not called for interview though they had the requisite 

' qualifications and experience whereas the departmantal candidates

I with less qualifieation and experience were called for interview

and some of them were selected,

I  ̂ ............................................ ■' ’ ' ............. ,............................... . ■

8, That the contants of para 4,11 are admitted to tio extent 

j that the Assistant Chemist who had applit9d for the post of Chem(3r) 

have got thrae years experience. Rest of the contents need no 

omments*

That the contents of paras 4 ,12  to 4 ,17  need no comments,

sub

IQ, That the contents of various paragraphs of para 5 relate 

to the Union Public Service Commission who was a competent authority

']

i to call the candiates for interview and condyct the same for making 

I  selection. Thus the Union Public Service Commission may make

I

necessary submissions with regard to Para ft 5,

Con^ci« • •• 3



r

A

t 3 X

11, That the contents of paras 6 and 7 need no comments.

1 2 , That the contents of paras 8 & 9 relate to Respondent

No 3 who. may make necessary submission in this regard,

13, That the contents of paras 10 and 11 need no comments.

Lucknom 

Dated I

A
Oeponi ‘

-A

Perifleation

I, the deponant named above do hereby verify that the 

' contents of paras  ̂ are true to my personal knowledge and 

those of paras are believed to be true by me based on

i record and legal advice. No f^art of it is false and nothing
1 . . . . .

I ■ '

(has been concealed. So he Id me God .

Lucknow
I

!

Dated*

gfpxMwrrtr

the dsponant .iho has signed b .fo r . « .

■1 , . j n «  • i - ' t y - ' i r  ........
Advocate
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O.A. No. 227 of 1990 (L)
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K.K. Narang and others

Versus

Union of India and, othsrs.

Petitioners

Opp-Parties

Rejoinder to the Counter Affidavit 

on behalf of respondent no*3

I , K.K.Karang, aged about 35 years, 

son of Shri S.L.Narang, resident of 554 Ka/53o 

Arjun Nagar, Alambagh, district Lucknow, states 

on oath as under : -

1. That the deponent is the petitioner  ̂

and is doing »Pairvi’ on behalf of other 

petitioners, as such ililly conversant with the 

facts and circumstances of the case.

2. That the contents of paragraphs 1 to 5 

of the counter affidavit need no comments'.
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A

That in reply to the contents of para 6 

of the counter affidavit, it is stated that the 

post of Ghemist( Junior) was also advertised earlier 

in the year 19^1 and 1987 with the same qualification 

which has been stated in the para under reply. The 

applicants no.1 applied inpursuance of the 

advertisement of 1981 and was called for interview* 

Inpursuance of 19^7 advertisement the applicants 

no.1 ,3 ,4  and 5 applied for the post of -Chemist 

(Junior) and the said applicants were called for

interview by the opposite party no.3» The applicants

as referred above were eligible to be called for 

selection held inpursuance of the advertisement 

of 19^1-1987 but were arMtrarly and illegally

excluded for the selection to be held in pursuance

of the advertisement, 1989.

4» That the contents of para 7 of the

counter affidavit need no comment*

5« That the contents of para 8 of the

counter affidavit are denied and contents of 

para 4.6 to 4*8 of the application are reiterated 

as correct. It is stated that the purpose of 

recruitment from open f i ^ d  is ^  best possible 

person. The opposite party no.3 has simply counted 

the number of years of experience in the laboratory 

without talcing into consideration the capacity
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A

aad the nature of work perfomed in the lafeoratory. 

The opposite party no.3 in the selection of 19ĵ l 

and 1907 short listed the number of candidates 

on the criteria of experience in independent 

capacity in laboratory concerned with ores 

and minerals. The experience in the laboratory 

in the capacity of Assistant Chemist was preferred 

and thereafter the experience^n the pdsst of 

Senior Technical Assistant and Junior Technical 

Assistant was taken into consideration. But the 

experience on the post of Senior Technical Assistant 

and Junior Tehcnical Assislant was not preferred 

until and unless the candidates with experience av.'̂ e. 

post of Assistant Chemist were called. The 

criteria'for short listing the candidates in the 

^  selection under chaflilenged was changed arbitrarly 

and illegally from the criteria which was adopted 

in the selection of 19g1 and 19S7» This fact is 

evident from the fact that the can.didates called 

in the earlier selection have not been called in 

the selection of 19&'9* '̂ he criteria adopted in the 

short listing of candidates in the impugned 

seiectionkas led to the equalisation of unequal 

as such it is bad and illegal. The short listing 

of candidates should have been done by the 

respondent no. 3 after holding the screening test 

and not on the basis of experience in any capacity 

in laboratory concerned with utilisation of ores
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and minerals. The criteria of short listing the 
 ̂ ' 

candidates adopted by the respondent no. 3 will 

gives blanket power to the respondent no. 3 as 

experience in the capacity of Lafe Assistant can 

also be said to be an experience in laboratory 

J  > concerned with the utilisation of ores and

. minerals. The applicants were aititrarly and

i S i l e g a l l v n o t  called for interview.

*6. That the contents of para 9 of the

counter affidavit are denied and contents of 

para 4*9 of the application are reiterated as 

correct. It is stated that the representation 

received by the applicants was not ,duly considered

\

by the commission otherwise the same 7 ^ could 

not b e ^  rejected. However, no rejection order 

have been communicated to the petitioners till 

date. The candidates’with higher qualification and 

experience on higher post have been sacrifice§[ in 

•farour of the candidates with lower qualification 

and experience on lower posts^ As such the 

respondent no. 3 has equalised the unequals.

7. That the contents of para 10 of the

counter affidavit are vehemently denied and 

contents of para 4.10 of the application are 

reiterated as correct. It is stated that the 

criteria adopted e£>̂ .short listing of the candidates 

by the respondent no. 3 in the impugned selection
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T was neither proper nor jusHcioLis but v-sas contrary

adopted for the, short listing of the candidates

for the post of Ghemist(Junior) in 19B1 and 19̂ 7*

According to the Government of India the experience

in different grades for different posts which is

evident from the letter dated 21st March, 19^5

and various other advertisement but in the impugned

selection experience in ..different grades and

different posts have been equated arbitrarly and

illegally. A copy of the Government of India

circular is annexed as Ahnexure Wo.R-.1 to this

affidavit. In 19S1 and 19^7 selection the applicants

referred in para 3 were called for interview for

the post of Chemist (Junior) but the candidates

with experience as Junior Tehcnical Assistant

and Senior Technical Assistant such as S/Shri

A,K.Srivastava, P.Purkayastha, D.p.Agnihotri,

■ G.G.^rivastava, Jai Narain Kumbhar, A.K.Goel and

several others, were not called for interview but

in the impugned selection they were called for

selection due to illegal change in criteria for

short listing of candidates. As such the applicsalts

have been deprived of the interview call' letters

ir(cGm^ision to the inferior candidates. The
yU5(̂ '̂>A/A/lr

departmental officer Shri lildihsjfehrar was associated 

with respondent no. 3 in the impugned selection as 

an expert in profession. Shri XdiWfelrar shoold 

have raised objection before respondent no.3 

regarding change of criteria in short listing of

■ I

1
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candidates but his silence over arbitrary and 

illegal change justifies his support and 

collaboration to the illegal action of opposite 

party no.3« iihri Idlaiis^her is fully aware of 

different nature and weightage of experience on 

the post of Junior Technical Assistant, tJenior 

Technical Assistant as Assistant Chemist but

• yet he did not objected'before respondent no. 3 
and as siich the unequals have equalised. The 

respondent no. 3 should have adopted the same 

criteria of short listing the candidates which 

was adopted in the selection of 1981' and 19^?.

A

That the contents of ppara 11 of the 

counter affidavit are denied and contents of 

para 4*11 and 4.12 of the application are 

rei’terated as correct. It is stated that the

3 years experience in a laboratory concerned with 

utilisation of ores an.d minerals implies the
W\

experience of analysib ores and minerals by merely 

being associated with the laboratory dealing vath 

ores and minerals and not doing analytical 

w©3̂ i8£, analyti'€al work^which will not be counted 

as relevant experience. The Junior Technical 

Assistants and Senior Technical Assistants does 

not do any inde.pendant analysis, but they only 

assEsI the analyst such as Assistant Chemist and
H

■Chemist (Junior) or Chemist (^senior) in Geologi’cal 

Survey of Inaia"'under opposite party no .2. The
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experience gained by Junior Technical Assistant 

and Senior Technical Assistant is not counted as 

an experience ^as analyst.^ The mere association 

01 persons in any capacity^laboratory concerned 

with utilisation of ores and minerals can not be 

counted in the length of experience in that very 

specialised and sophisticated field,'Ehe

association of iienior Technical Assistants and 

Junior Technical Assistants in I ’̂ oratory are
* <*N

not counted towards the performance of the 

laboratory. As such candidates having experience 

as Junior Technical Assistant and Senior Technical 

Assistant can not be said to be fldfilling the 

requirement of the qualification in accordance with

the advertisement. The respondent no.3 has 

the experience of Junior Technical Assistant and 

Senior Technical Assistant with those of Assistsait 

Chemist. The qualification &  experience for entry 

into different cadre is different such as for the 

post of junior Technical Assistant, the qualification 

is B.Sc. whereas for Seni6r Technical Assistant,

■ the qualification is f.Sc . but for the post of 

Assistant Chemist,the qualification is M.,Sc. + 2 years 

experience. The selection of Junior Technical" 

Assistant and Senior Technical Assistant is done 

at local level whereas the recruitment for the post 

of Assistant Chemist is done by the respondent no.3* 

The applicants were selected from open field 

directly as Assistant Chemist as such they were
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higher in merit to those who were already serving 

as Junior Technical Assistant and ijenior Technical 

Assistant. In Geological Survey of India, Junior 

Technical Assistants and Senior Technical Assistants 

are helping hands and are not consivdered analyst 

whereas Assistant Chemist are independent Chemical 

Analyst of ores and minerals, as such first 

preference should have been given to Assistant 

Chemist or candidates with experience as analyst 

instead of the candidates who were helping hands.

The criteria adopted by the respondent no.3 is 

unfair, unjust, unreasonable, arbitrary and illegal 

as such violative of Article H  and 16 of the 

Constitution of India.

9« That the contents of para12 of the

counter affidavit are denied and contents of para

4*13 of the application are reiterated as correct.
. 5hri

It is Stated that the date of birth of/Brashant 

Purkayasth is 26th August, 194S which is evident 

from the seniority list of the Geological Survey 

of India. As such ^hri Prashant Purkayasth î-as over 

age and he is not entitlof to be called for 

interview. Dr.Mahabir iJingh and .Shri M.P.iSingh 

aengar joined Custom and Central Excise Department 

on 9th May, 197B and 1st January, 19̂ 0 respectively 

whereas they joined respondent no. 2 on 31st March, 

19^3 and 31st May, 19^3^ respectively. Thus
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Dr.Mahabir Singh has more experience to Mr.M.P. 

Singh Sengar. Dr.Mahabir Singh is alao higher in 

academic qualification to Mr»M.P.Singh Sengar 

but yet Mr.M.P.Singh Sengar was called for 

interview and Dr.Mahabir Singh was not called for 

interview* The above referred details are as per 

gradation list of respondent no.2^ Assistant 

€hemist. ,

10* That the contents of para 13 of the

counter affidavit are denied and contents of 

para 4*14 of the application are reiterated as 

correct. It is stated that Mr.K.K.Narang, the 

applicant no.1 has morethan IQ years of experience 

as analyst out of which about 7 years experience 

as Assistant Chemist in respondent no.2 and 

remaining 3 years experience of working on 

deputation as Junior Scientific Officer in National 

Research Laboratory f6r Conservation of 'Cultural 

Property, Lucknow. The applicant no.1 have been 

denied call letter despite distinguish  ̂experience 

and merit. However, applicant no.1 was called for
%

interview of I9g1-l9g? selection. The applicant 

no.1 was excluded in the impugned selection due 

to the change in the criteria of short listing 

the candidates. The said change lig criteria is 

arbitrary and illegal.

11. That the contents of paras 14 and 15

of the counter affidavit are denied and contents of
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A

para4.15 to 4,17 and para 15 of the application are 

reiterated as correct. It is stated that the applicants 

were denied call letters arbitrarly and illegally and 

also due to violation of column 10 (ii) of the 

"Application Form for Recruitment by Selection" of the 

impugned selection of Union Public Service Commission,

A copy of the same is annexed as Annexure No.R-2 to 

this affidavit, for example Mrs.Alpana Deshmukh and 

Mrs.Swapna Chakarvorty obtained their essential 

educational qualification in 1985, and as such their 

maximum experience after obtaining essential educational 

qualification prescribed for the post can not be more 

than 4 years. Yet they were called for the interview, 

whereas the petitioners having morethan 6 years relevant 

experience as Assistant Chemist have been denied 

interview call. The candidates with inferior 

qualification and experience were called for selection. 

The arbitrary and illegal act of the respondent no,3 

was due to arbitrary and illegal change of criteria of 

short listing the candidates. Infact respondent no.3 

should have conducted screening test for short listing 

the candidates. The complete selection was done on the 

basis of interview only as such it opens flood gate 

for arbitrary and illegal selection. The grounds are 

teneable in the eyes of law.

12, That the contents of paras 16 and 18 of the

counter affidavit need no reply.
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13. That the contents of para 17 of the counter 

affidavit are vehemently denied. The applicants are 

entitled for the relief claimed in the paras 8 and 9 

of the application. The Hon’ble Court may be pleased 

to direct the respondent no,3 to specifically states 

before the Hon’ble Tribunal the criteria adopted by 

the respondent no.3 in short listing the candidates 

for the post of Chemist (Junior) in 1981 and 1987 and 

also in the impugned selection. The application is 

full of merit and deserves to be allowed with cost.

Dated:Lucknow; 

March ,1991 Deponent

-A

Verification

I, K.K.Narang, aged about 35 years, son 

of Shri v^.L.Narang,, resident of @54 Ka/530 Arjun 

Wagar, llambagh, district Lucknow, do hereby verify 

that the contents of paras 1 to 13 of the affidavit 

are true to my own knowledge. Nothing is wrong in it 

and nothing material has been concealed, so help me 

God.

Dated:Lucknow: 

March ,1991

I know the above named deponent, identify 

him and he has signed before me.

Dated;Lucknow Advocate
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,( No .F*2-4/85»NRLC
Government of Indiai 
Department of Culture,

National Research Laboratory for 
Conservation of Cultural Property,
C-257, Nirala Nagar, Lucknov/-226007.

Dated the 21st March, 1985.

VACANCY CIRCULAR

Subject: Filling up of the post of Junior Scientific Officers 
in the National Research Laboratory for Conservation 
of Cultural Property, Lucknow in the pay scale of 
Rs,700-1300, on transfer on deputation basis.

• • • • • • •

I have the honour to say that 2 post of Junior 
Scientific Officers in the pay scale of Rs.700-1300 iji the 
National Research Laboratory for Conservation of Cultural ■ 
Property, Lucknow, a subordinate office under the adminis­
trative control of the Department of Culture, Government 
of India, are required to be filled by transfer on deputation 
of persons holding analogous posts or with 3 and 5 years 
service in the posts in the pay scales of te.'B5̂ -1200 and 
Rŝ 550~Qi)Q or equivalent respectively in the Central Government 
Offices and possessing the qualifications and experience as - 
mentiontd below. The posts are at present sanctioned upto 
28th February, ' ’ ' “ : continue further.

Essential: i) At least 2nd class M.Sc. in Chemistry
from a recognised University or equivalent.

ii) 3 years*practical experience of using modern 
analytical equipments like emission spectro­
graph, atomic absorption spectro-photometer 
etc. for physico-chemical analysis.
^ ......_.QH_______________ ____-
3 years research Experience on conservation 
and analysis of Cultural property at metals etc.

Desirable: i) Practical experience in Conservation 
Laboratory.

ii) Knowledge of foreign language like French,
 ̂.German, Italian etc.

The selected canrlidates will be appointed on deputation 
i/resent/basis for a period of one year at/ The pay of Officers selec­

ted will be governed by the provisions of the Ministry of
4 Finance, Department of Dcpenditure O.Mi No*10(24)-E-IIl/60

dated 4th May, 1961 as amended from time to time*

The Ministry of mucation & culture etc, are requested 
that the posts may be circulated in the Ministry/Departments 
and their attached and subordinate offices and particulars 
suitable candidates may be forwarded to this office in the 
prescribed proforma attached, alongwith the upto date C.R. 
Dossiers and certificate that the particulars furnished by the 
officer are correct and that no disciplinary case is pending 
or contemplated -*’• ''■̂ "icers, so as to reach this
office latest by 30tn April, 1985. ^

( I .K. BlUTNAGARa»
Senior Scientific Officer

FOR PROJECT OFFICER

To all the Ministries/ 
Departments of the Govt.of India,
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TO ^  î4i‘i 
U N IO N  PUBLIC SERVICE COMMISSION

APPLICATION FO R M  FOR RECRUITM ENT  BY  SELECTION

SB'—21 
U.P.S.C-21

*nif
632
Affix Centra 

Reclt. Fee 

Stamp herc.1

\

(i) '^1 fetj \ a i  ^  ^  I ^  ^ f fw  ^gicTi-1 ^  ^ 1

N O T E  ; All Answers must be given in words and not by dashes and dots. No columns should be left blank.

(ii) OT~)<<rfl[ W1 ^  ^  5^5 i| ^  ^  11 ^  ^  ^  ^  ipT; sWfea r

395® ^  »i8 ^ 1  ^  «H5W{ ^  ^  %  ararai ^  ^ r i  'R feraR w n  i

Code Numbers to be filled in by the candidates in various columns of the application form are given in the .Ancxurts. Wherever 

infonnation is required to be given in Code Nos., appropriate Code Nos. may be filled in. Information given in such columns, 

otherwise, than in Codes, will not be taken into consideration.

A

1. w

{«) Name of the Post

( ^ )

•

(b) Advertisement No.

i ^ )

(c) Item No.

(*») ^  9 ^  (1^  ̂3 ^  tR *1 V, (Tit <FI

<«J) Post No. (Tobc filled if, under the same Item No. there are posu requiring

different qualifications/cxperience) S’

(«) Mode of payment of Fee— Write! for Postal Order, 2 for Indian Mission Receipt. 5 for Central 

Recti, fee stamp.

(W) ^^ft5 R »t /{b ) Details of Fee

Y *TW

1 Name of Post Office/ 

i  !ndi«n Mission*

P(?H* 3̂EH?

No. of Postal Order/Receipt from

1

V A L U E +I*tic1«i%'58’n  *fe  

For Office use only

-f ■ 
t

Indian Mission* or affix Central lectt. 

fee stamp on the top right hand comcr of 

this form.
Rs.

V

P.

/

•v
• ”■ File No.

[ '
-

, /R

4

1

«

appro* 

Roll No.

Fee checked

-

aRTT feSI rfzn 

Fee removed

f a  ^ /T o t a l  No. of Postal Orden. ^  Xjf^/Total Amount.

*Ddete, whichever is iM̂ ipMcj&lc,



t. Ji.Vi— 1. 2, !

,̂- (a) Comnunity—Write 1 if Scheduled Caste, 2 if Scheduled Tribe. 3 if Other;..

jRfaai3Tf3̂
(IfSC (irST.cncloscacop) of the certificate in«.upport of yourclaiin)

(’3) ^  5p 4?mi fnfay i
{b) St;lf.- \ 9UI Rehgion if you belong to Schcdi’led Caste.

(»r) nft WT r<i & fkTrrtJr 5^2 PrfeS. jH? eft ; f-Pr-T 1 (jjPt
nrfif'? n m Jm ii sjitw ^  nj. snsf̂Pt

W.x 5(1 f t  SC^jm «(■< ‘<?'3! ftlfT 3!Wm) t 
(c) Writs 2 if physically handicapped, 1 if not. ( I f  physically handicap.ied 

cnciosc a copy of Medical Certificate in the pr^scribvd proforma which will 

be supplied on demand.)

7, ( ^ )

(;il PL-rnuincnt Home Address in full (including name of District. State/Union Territory and 

Pin('oilc)

I
A (q) 5rMrj*3î

(|i) CitizenxhipCodc

(^iWI 3 7^^  J| ^/Please see Annexure II)

^ # / C o d e  No.

’’ D
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4i *
1»

, 7 19 4 R

Date i>f Birth (in Christian Era) as recorded in Matric/Higher Secondary 

»>rEquivi(lentccrtificates«.*. wrilefithJuly, 1948

as

.

(1 () 0 7 19 4 8 ,

8 . (^) /(a) Recognised Educational Qualifications:

__________  .

sra^^ratfeift

Examination

Passed/Degree

obtained

Gass or 

Div.or 

Grade ••

Year of 

Passing

sti/l^efeoRW/yFiR

BoardAJniv./

Institution

, Subject

j  i n i  »t.d

' High School

w n  'jii >-̂  
/ I  .  n __

i

••' ) ■-' . •

/

J

(ir;tdu;itL'

J>«ist-Gr;iduate

/

■*

‘•fsR '1̂/feS?̂' sTife il ?!T H*5R ^ ifs  ̂ ■>rai ^ sRmn
"*\VIII;r F. THE  CERTIFICATES/DEGREES E T C .D O  NOT  INDICATE CLASS OR  DIVISION O R  G R A D E , PER CEN TAG E  OF 

M ARKS S H O U L D  BE;lN01C.AiTED.
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- is insufficient. I

m 3?rWR

, Ofnce/Instt./Firm Post held From To Scale of Pay and last Nature of Dutic;

Basic pay

>

k

 ̂ (H) ^  (̂T) 5jfe 3T?«!T̂, (^) ^  #  (̂ ) lift
‘ Please indicate in brackets— (A , ' A.-hoc. (T) if Temporars. (O) if Oudsi-Permancru hi\d (I’) ii rcnuancnt.

(*I) “liMH ĤĈI
(c) A d d i t i o n a l  d e t a ils  a h o : i t  p r e s e n t  F m p l o \ m c n l

Please wfiie— ‘I’ if in Centra! Government Service, ' T  if in State Governme n? Scrvice 

and ‘3‘ if not in Government Sersicc.

'̂kWl/'W<W'3 <i{<w3 i)
(Scrvicc in Autonomous Organisations/Government Undertakings is not Government 

Scrvfcc)

Are you in Revised Scale of Payif 'Yes'.give the date from which the _  

revision took place and also indicate the pre-revised scale- ' j 19

—fc?/Da\ "w Y c a r *

(iii) 3it^^RciI«CT/Total emoluments

?-/Rs., ^/PerMonth

11. ^  3TH 1 ^  >ia!\ t ii/lf selected—

(SB) W3m̂?FF1HĤ1?|ii 4<H rt*R
^  frof ̂  3̂WR ftjw ̂  %

(a) Are you willing to accept the mintmun-, of the Pay scalc/

___  fbsalionofpayaccoTdinglorulcsfoTGovijScrvants?If

mg^Skhat is the minimum Pay acceptaNc to you?

(b)'WhatTMtrccwouldyouiiquirefofjbiningthepbst?

---------— -------------------------------------------------------------------- — — — ■— ^  --------------------------------
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n̂ ?
(a) H ?vt you ever been dismi'.scd, removed orcompuisorily retired from 

 ̂ serv'ice ?

(B) vk 't'.n
(b) If’Yes’ givedo!sits.

17. i%)

(a) Falher’s namc^ H usband's nume, if a m arried v/omat!

(i>) His preset)! Po^ui address (il dead, give last address)

18. 'D etail; of enciosures ;

1,

2 .

3.

’? !« /D I: 'C L A liA T iO N

inlfcis Ŝ(Tl.l| fe ^  fRF; JiS f., ii fcqi Tjjfl ^  a||-< rgfzfj
% ̂ T ^sqks ir! 3 i ^ ’ ' 53 ^  n  ^  femr f, alk ̂  ?si? 5CT?.>m,fe  ̂hi >:~j ̂  k. ^  ̂  ̂  «  airsTm ̂ r i %  ̂  i, t

hereby dcclare that all siatc;;icots made in this app!icatii>n an I'uc, ' omplete and corrcrt lo tlic best of niy knov.lcd^i and 

belief. I have read para 11 of the • InsUuclions to Candidates for fccruiiiiu iii by selection " and understand that action can be t,iU-n 

agairjst me by the Commission, if 1 am declared by ihtm to be guilty of «ny type of misconduct mentioned thucin.

•̂ 4 Mm JfTtrrcTO/Wi % wt,- W) ^  ^  ^  |  ̂jfh ^  % feii xfi r i
I have v A c f m t A ^ y  Head of Office/Dcpariment in u-Tjtjsg that I Hm applying for tliLs Selection.

Signature o^Candidatc.

Date.

■ *3?f< ^  ̂  d. ^ ^  ^  I
• Strike off this sentence, if not applicable.

tjt ^  ^  JTT ^ fen ^  11
* ' A pplication not signed by the candidate ..is liable to be rejertcd.
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. Before the C^tral Administrative Tribunal#-

Lucknow.

C.A. NO. 277 o f '1990 (L)

K.K. Narang and others

Versus

Union of India and others ...Opposite Parties.

Rejoinder to the Supplementary

Counter Affidavit on behalf of the 

Respondent Number 2.

1, Or. Mohammad Ishaq# Ji^sistant Chemist#^
V'

Geological Surv^ of India#’ LucknovJ#'^aged about 

years, son of Late Din Mohammad̂  ̂ do hereby 

solemnly affirm and state on oath as under s-

1. That the deponoit is one of the applicants ,

in the above noted case# as such he is fully 

conversant ^ith the facts and circumstances stated 

hereinafter.
»

2. That the contents of paragraph number 1 of

the Supplementary Counter Affidavit need no reply.

3. That the contents of patagraphs number

2 of the supplemeitary Ccburiter Affidavit are 

vehemently denied. No party can be permitted to 

V'Jidhdra'W its stateraoit made in th^^ counter 

affidavit,' nor can be permitted to resile from its 

earlier statement. The averments in the supplement­

ary counter affidavit are vJholly um'Jarranted and un­

called for.

4. That the substitution of paragraph 7 of the

earlier counter affidavit cannot be permitted, in 

the earlier counter affidavit in paragraph n o . 7 

it has b e ^  admitted by the opposite parties and

the depon^t of the earlier counter affidavit^Sri

contd. , .  . 2



Suraj Prakash,' that the departmaital candidates 

of lesser experience and lesser qualifications 

than the petitioners were called for interview#' 

Shri Suraj Prakash being a senior officer of 

the department having access to the record , 

ought to be fully acquainted vjith the qualifi'" 

Cations and experience of the departmental 

candidates when he made the averments in 

paragraph number 7 of the earlier counter 

affidavit. This is admission of the fact fend 

the opposite party cannot be permitted to 

withdraw that admission of fact after a long 

time of the filing of the first counter 

affidavit*

-8 2 s-

5«: Moreover^ the averments made in para 7 of

the earlier counter affidavit are in complete 

conformity with the following facts an-d records 

known to Respondent No. 2 and cannot be said 

to have beam made accidently and inadvertantly.

(a) Out of 55 general candidates,’ called for 

interview,' most of them were from G«3ligical 

survey of India whose experience and qualifi­

cations are with Respondent No. 2.

(b) Junior Technical Assistant and Senior Technical 

Assistant of Geological Survey of India in the 

pay scales of Rs. 14oo-25oo and Rs. 1640“ 2900/*| 

p.m. respectively have no direct experience 

of utilization/analysis of ores and minerals/ 

because they are only assisting hands to the 

chemists. Consequently their association witl

the laboratory for the same purpose is not

• • • • 3
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counted towards the performance of that 

laboratory as is evident from quarterly , Half 

yearly and igiinual performance reports of 

Ch^ical Laboratories of Geological Survey of 

India of any year priorto filing of this 

petition^. Further,^ Annexure No. Si vJhich is 

a copy of norros of quantum of analytical work 

to be doie by per ch^ist per month fixed in 

the chemical Laboratori^ of Geological Survey 

of India is applicable only to Assistant 

Chemist and above and not to the junior 

Technical Assistants and Senior Technical 

Assistants, as they are only assisting hands 

and as such they do not ful&ill the Bsseitial 

Qualifications No* (iii) of the advertis<anent# 

Moreover the qualification,- experience and mode 

of selection of Junior Technical assistant and 

SQQior Technical Assistants and Assistant 

Chemist is different. Hence giving of equal 

■weightage t)o all the cadres is totally illegal. 

Ihis fact Was in full knowledge of the 

Representative of Respondent no. 2 who was 

expected to high light this fact before Uniai 

Public Service Commission during his long 

association with Union Public Service 

Commission as departmental expert. But he 

did not do so.

(c) It is well established as per annexures S2# S3, 

S4 and S5 which are the copies of many such 

advertisemfeits of Govemm^t of India that 

experioice in differeit grad^/pay scales 

Carries different weight, as such the

c o n td .......... 4
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experioice of an Assistant Chemist in the pay 

scale of Rs. 2000-3500 p»m. is superior by eight 

years to that of Junior Technical Assistant and 

by three years superior to that of Saiior 

Technical Assistant. This fact vias fully kno'Wn 

to union Public Service Commission and 

Respondoit No* 2#̂ but Was not applied in the 

case of petitioners while shortlisting the 

applications. This resulted into the weeding out 

of many highly qualified and highly experienced 

candidates such as the petitioners in preferoice 

to lower merit candidates.

(d) It Was the adoption of illegal and arbitrary 

reversal of shortlisting criteria which has 

resulted into a very ambiguous and ridiculous 

situation to the detriment of ,petitioners. In 

the previous selection of 1987 viz. F~lA54/87 

"R  III Which Was just fot three posts of Chonist 

(Junior) in Geological Survey of India by union 

Public Service Commission,' the petitioners such 

as K.K. Marang? Dr. Mohd. Ishaq;* Dr. D.D. Upreti;^ 

Dr. Raj an Singh were called for interview because 

of their superior qualifications and experience 

while most of. the candidates now called for 

interview were weededout. But in this selection 

which Was for much higher number of posts that is 

14;1 it were the petitioners vjho were weededout and 

those not found suitable in the 1987 selecticai 

were given interview calls. This shows the 

absurdity of shortlisting criterion'adopted by 

union Public service Commission with which 

Respondent No. 2 is fully acquainted because in

' contd.. . . .  5
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1 every selection for the post of Chemist (junior)

1 in Geological Survey of‘ India through Union

Public Service Cortraission| ^presentative of 

i  Respond^t NO. 2 is always associated with

' Union Public service Commission at differoit

stages of selection process. It is thus evident 

' frote the above mentioned facts that no well

^  established norm was followed and petitioners

were illegally and deliberately excluded from the

!
list of asasnsa candidates to be called for

•!

interview to acconodate lesser qualified and 

lesser experiences candidate thasi the petitioners 

and that too in the very preseice and very 

knowledge of Representative of Respondent No. 2*’
1

This is an important fact which cannot be and has 

not beai denied. Now it is admitted fact 

i betweai the parties. This being an admitted fact,*

I the same cannot be permitted to be withdrawn or

! substitut&d by another elusive or evasive

'! paragarph now suggested in the supplementary

counter affidavit. Hence/ the deponert is advised 

to state that the supplementary counter affidavit 

i Cannot be taken on record.

' 6. that the deponent is further advised to state

that under section 91 and 92 of the Evidence ActV 

: the deponait and the opposite parties cannot be

 ̂ permitted to lead the evidoice contrary to their

' averments made in the first counter affidagit.

1

Hence,’ the supplementary counter affidavit is 

liable to be rejected.

. Dateas 0 7-U . q (
Deponent.

I Lucknow.

I



V

i VERIFICATION

i '

« • ‘ '

I 1, the d^jonent above named, so hereby

J verify that the cx>ntents of paragraph Numbers =

I . 1 to 4 of the affidavit are true to the best

■ of my personal knowledge and beliefp the

. contents of paragraph nijiabers 5 and 6 are h

^  based on legal knowledge and advice believed

by the deponent to be toie# No part of it is 

false, nothing incriminating material has

* been concealed^ so help me GOD,

I

DeponOTt

i I identify the deponent# who

has s ig n ^  before mes

iVOcate

Solannly a £ T l &

i
'* day of 1991 at a.®*/

I peffi® by Dro Moharoffiad Ishaq,j the deponeat^ who
V

il has been identified by

i
I have satisfied myself examining the

!
' deponent that he fully understands the

" contents of this affidavit^ which has beei

i read over and explain^ by Eae*
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No.F.2“4 / 85-NRiJC 
Government of India,
Department of Qilture,

National Research Laboratory for 
Conservation of Cultural Property,
C-257, Nirala Nagar, Lacknow-226007.

Dated the 21st March, 1985,

VACANCY CIRCULAR

Sub;3ect: Filling up of the post of Junior Scientific Officers 
in the National Research Laboratory for Conservation 
of Cultural Property, Lucknov/ in the pay scale of 
RS.T00--1300, on transfer on deputation basis.

P • • • • • 6

I have the honour to say that 2 post of Junior 
Scientific Officers in the pay scale of Rs,700-1300 in the 
National Research Laboratory for Conservation of Cultural 
Property, Lucknow, a subordinate office under the adminis­
trative control 01 the Department of Culture, Government _ 
of India, are required to be filled by transfer on deputation \ 
of persons holding analogous posts or with 3 and 5 years \
service in the posts in the pay scales' of Rs.'6!:)̂ '“1200 and 
Rŝ 55Q~QQQ or equivalent respectively in the Central Government
Offices and possessing the qualifications and experience as 
mentioned below. The posts are at present sanctioned upto

''' ■ ' ^ : continue further.28th Februa':'y, 

Essential; i)

ii)

At least 2nd class M.Sc. in Chemistry 
from a recognised University or equivalent.

3 years-practical experience of using modern 
analytical equipments like emission spectro­
graph, atomic absorption spectro-photometer

• etc. for physico-chemical analysis.

~ 3 years research experience on conservation
and analysis of Cultural, property ai metals etc.

Desirable: i) Pi'actical experience in Conservation 
Laboratory.

ii) Knowledge of foreign language like French, 
German, Italian etc.

The selected candidates will J)e appointed on deputation 
i'i'esent/oasis for a period of one year at/The pay of Officers selec­

ted will be governed by the provisions of the Ministry of 
Finance, Department of Expenditure O.Mi No*10(24)-E-IIl/60 
dated 4th Pfe.y, 1961 as amended from̂ -time to time#

 ̂ The Ministry of Blucation & culture etc. are requested
that the posts may be circulated in the Ministry/Departments 
and their attached and subordinate offices and particulars of 
suitable candidates may be forwarded to this office in the 
prescribed proforma attached, alongwith the upto date C.R. 
Dossiers and certificate that the particulars furnished by-the 
officer are correct and that no disciplinary case is pending 
or contemplated - — -"': îcers, so as to reach this 
office latest'by 30th April, 1985. ^

To all the Ministries/ 
Departments of the Govt.of India*

( I.K, BMTNAGAR' 
Senior Scientific Officer 

FOR PROJECT OFFICER
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îe

?ni
en

ai
as

ity
ail

i ^

!/62

Ho. F.1-1/91-EstL 

Government of India

Minorities C o m m iss io o

Lok Nayak Bhavan, 5th Ftoor,
Khan Market, New Delhi-110 003

up id  the Post of Section O flicef bi 0te l^noritto?  Ccm)nriis«tof« oti 
deputa^on basis.

Swvicss of a siitabie Officer are reqwed tof Ming 14) the Post d  Sa:&)n Offio® 
in the pay scate of Rs. 200)^60 23(X>EB-7S^320a 100 3500/- on <Jtepu?3^ 
basts in 9w k^norities Commission. fi/*r®{ry of WefJare.
2. The appojntment a id  the pay of Ihe sefectad Offcar wia be regî afed in 
aocwtlance with Mjr® try of Personnel, Public Griewsrices & Pensions (Depart­
ment of PersonnsJ & T ra ^r^ ) Office Ktemorandum No 2/12/87-Esa. (Pay-11) 
dated 29.4.1988 as amended from tinr>9 to time. The eligibilrty c»rK®«ons. 
quaBftcations, experience e&.. required for ihe post of Section O ffio^ ssb 
mentioned m AftTOKure-4.
3. The abcxe vacancy may be cwcuiated and fr>8 a^^licatior® as in Armexure- 
II, of the suitabSe officers »iho ase eSgibte and whose services can tie spared 
if setected, may please be ftxwarded alwigwith tfieir upto-date C R. Dossiers 
and Vigiiance ctewanoe to the unctors^r»8d tat«eH»y 30.11.1991. Camfelatas 
orx» setected wffl noS be aflowed to vwthdraw subsequenSy.

Un<ter SeCTe&jy
ANNEXURE-t

1. Do^giiaticss: Sectron Officer
2. CtassHtcatkm; Gen»ai Central Services Giroup 'B' (Gazetted)
3. Scate of pey : Rs 2000^2 3 0 0  EB-75-32 0 a i0 a  3500/-
4. E lig ib ility  Cortdittons : Officers under the Gentral/State GkMs. (i) 
anaSogoss posts or eqiivatent on regula bZBis.

OR
(ii) /^ssis&nts of CSS with three years regular service in posts in the scate of 
Rs. 1640-2300 or equivalent or
(tii) Ass tstegn with etghtyeair requtarservica in post in the scale of Rs. 14<X)-2600 
or equivaieni » id  havir>g experience in Administration/Establishment/Vî - 
larK»/StorK/Gener^ Service.
Essential Q uatilkaltons;
(1) Graduate from recognised University or equlvalont
(2) Working knowledge of Hindi or Urdu ctf Punjabi 
DesirsWe
Thorough knowledge of Government rules and regulatiorts
5. Ptacs of duty ; KiSnonties Commission, 5th Fkx)r, Lok Nayak Bhawan. KJ«n 
Market New De(h»110 003.
6 Per»o<l of Deputation: Odinanty not exceeding 3 years

ANNEXURE-41
Nsmo of M inisSry/Deportmenl/Ofllcc________________________

1. Nairo of the Officsf :
2. OateofBtfth
3. Present post held and sirK» wt>en :
4. Scaia oS pay and present Basic Pay .
5. Date of next increment:
6. Servk» it which belong:
7 Edixatorvii CXialitications and offier Special qualifications .
8. Whether bstor^ O SC/ST ;
9. DetaSs of service :

SI’.No. fteme of Office Post heW wiOi 
scale of pay

From To Dafeof
apporrrtmonl

Signature o( the candidate wilh
lull address & Telephone No._______

It is certified that the particulars forwarded t»y Shri/Smt./Kum.____________
have t»en vetilied from the retevant records and found correct.

Signature of the forwarding aiJthority 
(with office soal)

N o _____
Date________
Station
davp 430 (X)) 91 EN 32/39
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL

CIRCUIT BENCH, LUCKNOW
fc. ' j

/ ' . .

O.A, N.uralser 277 @£ 1950 (L)

4
■ K*K# Naranf and ©thers •

? I-

Versus

Uni©n ©f India an<S ©thers

ii t «A?i>licants

Respondents

SUPPLEMENTARY REJOINDER AFFIDAVIT 

TO THE SUPPLEMENTARY WRITTEN STATEI'iENT 

ON^Bp-1^ 0£*^THE_RESPDNDpT NUMJBR 3.

- I, K.K, Naranf, afed aleout 37 years, son of 

Sri S.L* Naranf, resident df 554 KA/53 A, ArJ^n
' /

Nagar, Alaraiaagh, Lucknew# d® hjere^ s@l©mnly affirm 

and state as under ^
I

1* . That. the. d@|»®nent is the A^flicant in the

abeve menti©n©'d O.A. Numleer 277 @f 1990, as such h© 

is fully eonvsrsant with the facts and circumstances

©f the case. He, has als© read th© Suwpleraentary

OAvi -
written statement upderstsod th© contents thereof. He

is conversant with the facts^d  circumstances

stated hereinafter. - '

a. That the c©ntents of j*aragraFh niim]*er 1 ®f

th® su^]®lementary'Written stateme&t are denied.

3,: That in reply to the.c©ntents ©f paragraph
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number 2 of Supplimentary Written Statement it may 

be pointed out tuat it 'is  the adoption of absurd, irra­

tional and illegal shortlisting criterion whicti v?as in- 

stricnental in weeding out of the petitioners and inclu­

sion of persons inferior in qualification and inferior 

in nature of experience# The experience ccroponent con­

tained in Essential Qualification (iii) of the adverti­

sement was arbitrarily interpreted in violation of es­

tablished norms of giving different weightages to diff­

erent levfels/grades of experiences (see annexures no« 

WS- 1  & ^6-2).

As has been acjnitted by the respondent the

j^titioners no. i, 3, 4 Se 5 were found superior to be 

called & r  interview in 1987 selection when the no. of 

posts for general candidates was just one while most 

of the other candidates now called for interview were 

found inferior to the petitioners and were not given 

interview call. But now when the number of posts for 

general candidates were much higher i .e .  Nine, it were 

the petitioners who were declared inferior and were 

excluded while those not called for interview -in 1987 

selection were given interview calls. It does not & 1 1  

to any rational logic that when the petitioners were 

superior to the most of the other oandic^tes in earlier 

selection of 1987 for just one post, how can they te 

declared as inferior to the same set of c&ndidates 

when tne ntmber of posts was increased to nine in the 

impugned selection. The petitioners deserved priority 

over other candidates and must have been called ifor 

interview, iWDre so when the ncinber of posts were 

increased to 9•

4, Haat the contents of paragraph number 3 of

the supplementary written statement are denied© The
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independent experience of Analysis is certainly superior 

to the experience of analysis under some superior Analyst* 

The applicants had superior position in the field of 

Analysis of Ores and Minerals than ^ ^ o t h e r s , v?ho were 

called for the interview andwho excluded the Applicants* 

The advertisement was wrongly interpreted and misoonst- 

ructed to suit few favourites.Itie scale'might have not 

been mentioned in the advertisement /  but the grade and 

status and th^apacity in which experience has been 

acquired is always material in the weeding out procgssij 

atous the criteria adopted by the Union Public Service 

Commission is arbitrary and faulty, A Lab assistant 

cannot be brought to steal a march over a Chemist I? for 

the so-called reason that the grades we're not mentioned 

in the advertisenent. The laws and the rules and 

criteria^ are to be reasor^bly interpreted* C II^LZI)

0 £ J 2 5 > O @ E I >  '

5» Thatthe contents of paragraph ntmber 4 of

tne supplonentary Written Statement are denied*

6* That the contents of paragraph nanbers 5 and

6 of the Supplementary Written Statement are denied#

The shortlisting of criteria of weeding out process 

should also be rational and reasonable, specially in 

the scientific and technical field, the nature of 

experience and tne status of it  both are material^^: not 

only ttie length of service. The unifoimity was not 

maintained by tne Commission i^th e  matter of earlier 

selection ard later selection® In the earlier selec** 

tion the Applicants were eligible when seats for 

general candidates was just i but when nunfcer of seats 

^2̂  increased to 9# applicants were excluded from tne 

consideration.

3 A ■ ,



■I

7® Ihat the c6ntents o f  paragraph nunbers 7, 8 &

9 of tine ^Supplimfentary Written Statement are denied and

the caontents of paragraph numbers 9, 10, 11, 12 and 13

of the Rejoinder Affidavit are reiterated as correct#

It may,^however, be pointed but ..

,(1) that age relaxation for displaced persons 
1 [ ■ . 

from erstwhile East fakistan is a<iaissible only at the

time of entry into the Gbvt. service* Sri Prashanf

Purkayastha entered the Gbvt. service about 15 years

ago and as such did not deserve the age relaxation.

.(ii) the non consideration of experience of

Sri K.K. Ngrang, petitioner No* 1 for 3 years as Jr .

scientific Officer in the pay scale of Rs. 2200 - 4000

on transfer on deputation to National Research Laboratory

for conservation of Cultural Property, Lucknow is totally

unjustified as he was doing the same type of work of . '

Chemical Analysis*

(iii) that relevant experience of a candidate

Sbould be counted after he or she has acquired the minimum

essential eduoatior^l qualifications i .e .  M.Sc. or

equivalent* But this rule too was ignored in several

cases as mentioned in para , n  of the Rejoinder Affidavit

to respondent no. 3«

4

in the light of above facts and clarifications 

it is quite clear that the whole exercise of shortlisting 

and selection was- very crude  ̂absurd and/ faree and the 

impugned selection diserves to be quashed^’

Deponent

Veri float ions

I, the deponent above named, do hereby 

v e r i f y  that the contents of paragraph nundbers are

true to my own knowledge., the contents of



paragraph numteers

are based ©n reG©r<as and the c@fttents ©f 

parafraph num]#ers are liased ©n le§ai

knowledfe aad aiyice, Iselievei l»y the de^Hent t© 

tee true, n© fart of it is false, nothinf 

incrirainatinf material has been c@Hcealed# so helf 

me GOD* .

I identify the de^nent, wh© has
V

sifned toef©re me.

i^dvecate

/

Soleraialy' affirmed ^ef©re me ®n this 

day ©f s6 ^ ^ & e-1992 at , a.ra*/f«m. by

Sri K«K,Naranf, the de|>®nent  ̂ wha has i^ea 

identified 5»y

I have satisfied myself Ity examininf 

the de|»©nent that he fully understands the ceatents 

©f this affidavit# which has been read @ver and 

explained by me.
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Dtjolpur Hous®, ShahJahijn Roed 
' ^ ' ■ “““  N w  Delhi

t'lijn iia iK x i u l p , ^  (Of titling up of me poets oI Reptograptitc WactitrteOpofator 
n  frie oftK?' o! Uofon Public Service Commssion on tiansfw on (Jgputaoon 
t < 3 S ®

II IS pfopos<Kl 10 prepare a panei to tiU up the posts of Reprographic Machine 
Op*«aio< in ltie iMoe ot Unioo Public Service ^^omrnission on transter on 

o *  P ^ y  °* 2 6 0 - 6 - 2 9 0  E B - 3 2 6 * 8  I ^ 6 - E B - 6  3 9 0  1 0

4 0 0 ( p ( e  lPvsod)Rs 9 5 0  2 0  1 1 5 0  E B - 2 5  1 5 0 0  (revised) as p «  the detaiis at

Anritixufoil

? Afypl^-itwns in the prtjscriCMKl protofma as in Anr>axure II from eitgibte and 
,1 ts.f (ishKj ofliaais wtx) can t»j roliov|ed imm0diat(3<y on seiocJion raay kirtdfy be 
Mwaiditd I'j tJ-x? under signed akxtgwilh ttieir complete and up-to-date CRs by 
87-91. I

3 Apptii ation lecerved after Oie Drras limit or irxx>mp(ete in any respect or ffiose 
n jt acr^^mpaniod tjy tfw complete and up-to date CRs , w ll not be coastdered 
Tfvj. j(!.i:-ctf<j otiiaaJs will not tw permitted to withdraw thetr candidature later 
cn'v*'

4 II n\.if also t»  cefKfied that the partKxilars given by the carxiidate in his
lUjtKxi a?e cofrect and also that neither any vigilance noi arty disciplinary 

c.iMf IS Hiflicr pofxiing O f  con tmn pi a ted againsl him/tier
Y R Gandhi 

Under Secretary {Admn ) 
Union Public Service Commission

A N N EXU R E-!

1 tj,artHi of pos! Reprographic f^^iichine Operator
i. ! , . tcatKXi Gorteral Central Service Group 'C  Non-Gazerted. Non-

i L -.ii.-o ipay Rs 260 S 290 EB 326-8-366-EB-8-390-lO-dOO(pfe-revtsed) 
9 ‘ a )  20 1150 EB 25 >500 (revised)

■1 fA.B.od ol rocruitment Translei on Deputation
6 ! 'j-.bitity coTidiOons Persons under Central Government.
' i| ,i) IwkJ.rig anaiogous posts on regular basis, or
ill) v/'Bi trvejears' rogular in the posts in the scale of pay of Rs. 800-
,'5  1010 EB M  1150, or oquivaienl'or ^
(ji) 'V.m seven yg^sjegular service in posts in ffie scats of pay ot Rs. 775-12
ati t-b'u I055~SS -
!bi p<,)f.‘ .(.-<,'‘,ing the following qualifucatMXif.,
... M It I v/.ition 01 egu!vaiont from a recognised BoardAiniversfty 
ill r.( .V.. 1 (<3'oSt(s$ kno-.viodge of oporation of Pfiotocc^ser Machir>e, 

r Tk; cjfKJKJate shall have lo undergo a Trade Test, 
b f ffu.-AplOi>p<jtaiK)n : Penod of cieputabon induding period of deputatior. in 
ri.'. ■ - ■?%“ aidropoEtheidirT’.rrwciiatetypfece(5iiig!hisapp6intrr®n!inth®same. 
,(s„i .<■ ji.iKH ofganisation-'cloparTmeni or Central Government shall Ofdinanly 

r,-.! I •̂ 1 3 years
’ i I  Allow.-inces The seioctod officsis will draw pay & allowances in 

. r>, *(>cc * ii! i IN; piovistonr. coititain«id in the Ministry of Personnffl. Public 
P < i' lonr, (0<?pii ot PeiGOnnol 5 Tia'ningjOM No 2/12/87-Estl 

.’ 4 IIB as .'iniMidtxj Irom time to Oirie

ANNEXURE • !l • .
1 Name ot applicant
2 Date o( Biith
3 Date of rciiiement
4 Eduojtional and other quaiiiications
5 O ’taiis of e*PGfience in the.sul^iect f>0ld of selection '
6 O! St.'tVK»

I) Name ot post .
IIj Name ot Employer *  •
III) Post held From To
iv) Nature of appointment i e regulati'ad fwc

7 Date ot return tiom ex cadre post held if any
8 Wtvether belong to SC/ST community
9 Any osner item _  ̂ ,

’  Signature of appSicant

CERTIFICATE TO BE FURNISHED BY THE EMPLOYER/HEAD OF OF 
PICE FORWARDING a u t h o r it y

C c iiit 't 'd  iria i the particulars tu in ished by Shri/Sm t/Km
_  ___  __ _____ ________ • are correa and

fv! stK' possesses educational qualifications ar>d experience ment)or>ed above 
The'e is no vtgilana-Vdisapiinary c^jse either pending or contemplated against 
him her The up 10 date CR dossiet in respect of Shn/Sm t/Km  

IS enclosfe nerewiih

Piaa;
Dau;

davp 560 (9)91

Signature 
Name i  Designation

ENT,-27

POST BAdv^NO. 2900, HOSUR ROAD. B A N G A LQ fft - 560 029

A D V E R T IS E M E N T

AppiicaUons are invH ^ from Indian Nationa^upto 20 ft June, 1991 tor 
filling up Bie Scdtowing\acanaes :-

I. NON-COURSE SENiS^R RESiQgfJTS iN PSYCHIATRY ( Tenyre 
post for 3 years)

No ot posts 6

CXjaii5ca!K>n M..D in/T’ s y v t^ lo g ic a l M edicine o! Bangalore
Un'y^sity  O f  e q o w a t e n t  qualHication.

B. NEUR0ANAESJ^4ESIA (Temif© ^SiJ^for 3 years) 
l'k>. of posts 2

Quafifcation / :  M D in Anaesthesia or qualification

lii. NEURQikADIOLOGV' (Tenure post for 3 y e ^
No. o t  post ; I

Qualification M D in Radiodagnosts or equivalent c^aiification

PAY SCALE T te  Senior Ra,id9nts will be paid Bs 3,150.'-, Rs
3.250/- and Rs. 3.350/- m the first, second and
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^  0 "  ^ J  b  C L )  k-k - i\j/A/'u?w.-̂

/A-^

( ^ -  i f  - i ' i o
\

o-

S (/L

'N ' ' -
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- "-INjItiEr CENTRAL i/SMI^^ISmTlVEii^TRIBUNAL 

^ C I R C U I F B P N C H  •

■/;;; .'Ga;:idhi; 3h2;'.^n,0ip,,.^^esi;dency ,Lu^

'datea t

\ .

' r

' ,' . V.

Rg i s t i o t i  ; . > f c f-.1990

■ &  aaaaiS;

'V'ERSHS,'
■ft.-: '■ ■:*

-r'APPLi^NT.:-

' .;i

ise-^ake . notice, tna.t .tne'-applicant aboVGn'amed'has,.

a.n -. :a ^  1 i>c a t i on,

ff-fr ' ■ ’ e-gljTer t̂r̂ ijy this .iTribuna 1, and the' Txib.imai

cay; cl.

t h e -  ' s a i d ^ ^ p p i i P a t i o n ^  ', . . f , ; '

:199Q for the ■;

' / -

•>' :

Lf'„no, appeaPanc'e ..iŝ -fee? on, :yi-:ur̂  behalf: by yourself •

.; \ -V , '^TDtlr- ;pl-eas.er ot :'.by- 'someone' dul;f. author is ed to,: a ct. and-; pleaĉ -'-.

on,, your ,behaUf -'in th^ said, appli^atit^n^^ ii w ill ,be.-heard, ■ : . >-- 

.an̂ j’ decide:d\'ia absenc's.;-' : :v^ ■ •'

’■GiVeh' under my h^nd-and sdaV pf-fxibuh^-i^his: , : '

•’ • •,.,' '̂iday''',of..." ‘

■■ ■ ■

'• ■ -S.

V’ ' i
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CI'iCUIT ’3;MCH LUCKIIOVJ

>

0,-c.;. NO.277 of 1590 (L)

K«K. Iferang & Others

Versus

Union of India &. bthers  ̂

29.8,1990

Hon*■''■la Hr, r;,K» agrawal, J.M. 

Ilpn'l-̂ ls Iir, K« Obayya,

i^pplicant.

Res'00nf?ents,

Heard. . admit, Isr^ue notice to th3 reaoondents, 
C , A- ^

ggotffiter- raav be filed viithin eight weeks

hereof, --'Ae494nder-axS44av5:%-nia5L_be--44̂ :e*. m-ithin tivo

W3eks thereafter*

/■iS regards the interim prayer# the appointment 

to ths post of Jr. Chemist made hereinafter shall 

remain subject to ':h;- c"acl-:;iQn of the Tribunal so far 

it affects the right of tho petitioner in this case. 

Listed, for hearing on 25,10,'l990 on interim matter.

The application for permission for Joint application 

is allovjed.

Sd/- 3 d/-

u

rrm/

/ /  True^Copy / /

■ i u U C c a o r
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IN I!0^!'bLS CS'f^RAL A.DKTMT3^HA ’̂I'v'E '̂ 'RTB:Ĵ ÂL 

CTRaUT'P PKNCi; AT LiJGKMQVI

€±?c5=1. !';i3cf An. No. S 3 2 .  o:’ 1990

In Re

O.A .Mo. 9.77 of 1990(1^)

I '.K.Narang -*5: others .: , ' . .  .Applicants
■i
1.

■ Versus

Union of India '̂v others . . . '  Qes])0ndents

Application for perrnission r'or joint 
api)l ic;;'tlon.

‘ ' That all the apnlicants are wor’̂ infr as

'Assistant Chew,''st in the pay scale of "’■ 200^’-35C0 

'.Group B G 'ze f 'G d  anc.are -posted at pi'esent in
s • •
1

Cherlcal D i v i s ’ on, '"orthern •Region, G.eolo<~ics 1- 

Survey of India ,  Li:ick.now,

5 ■
w ,

T’hat -'he aptlic"nts  are aggrieved by the
1 'V

selection held by t^o Union Public Service'
t

Cdnii::ission for the post or CMeraist(,;'unior).
j1
i 'Therefore,, it Is most resneotfully prayed
'i

that for the reasons stated above ?hd in tne original
1

BDr^licat ion ■ th'i-! .llon'ble '^r-ibunal may be -nlersea to 

allpw the arrllco^its to file a join' application in 

thei ' nterest of justice.

PlaC'j ;Lud^ nov/ 

Dated* A c v o c a ^ - e , ,
C o u n s e l  f o r  t h e  a n p l i c a n t s

1



IN HON‘ BLE GENERAL ADMTMTS^RA^IVE ^RTB'JMAL 

GIRCUTT BEMCn AT LUCKNOW

MiscP An. No. 1 3  V  of 1990 C O  

In Re

O.A.Mo., 277 of 1990(L)

K.K .Nsrang others . . .Applicants

Versus

Union of India others . . .  Respondents

Application for permission for joint '• 
apr.ljcation.

''* That all the applicants"'are working as

Assistant Chemist in the pay scale -jf ^00'^-3500 

Group B G'-zetted anc are posted at jiresent in 

Gherfiical Division,  ''Orthern Region, Geological 

Survey of India ,  Lucknow,

X .  'T'hat the applicnnts ‘are ag^-riev.ed by the

selection held by the  Union Public Service 

Goirir-'ission f o r  thie p o s t  of' Ciierais h( J u n i o r ) .

Therefore, it is most respectfully prayed 

that for the reasons st:)ted above and in tne original 

application the Hon'ble ''’’ rdbunal may be nleased to 

allov; the aprlica^itD to file a join* ?.pr:li(j-'t1 on in 

the 'nterest of .lustice.

Place :Ludk nov.' 

DateJd ; Aovoca ' e

!ounsel the ai^plicants '



GEWTR&L ftPMINISaStATIVE tEaiBimr. 

CiRCtJIT BENCH LTJOOfQW

O.A* H0.2T7 of 190 (I.) 

^  K*K« Harang and others

Union of India & Others

a§.A.i&g2

fersvis 

 ̂• • • • #

Applicant.

Respondents «

fion’ble Mr. U-K. Agrawal,

Hon*ble Mr. K« Cteawa  ̂ A.M#

Heard. Admit. Issue nitipto the respondents 
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